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INTRODUCTION  

 

          

In  view  of  the  recent amendment  made in the Patents Act, 1970 by  the Patents  (Amendment) Act,  2005 

effective  from 01
st
   January 2005,   the  Official Journal of The Patent Office is required to be published under 

the  Statute. This Journal is being published on weekly basis on every Friday covering the various proceedings 

on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries on 

this Official Journal and other information as required by the public should be addressed to the Controller 

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters so that 

the content can be enriched. 

 

 

 

 

 

          

                                                                   ( Om Prakash Gupta )                                      
                                CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS   
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THE PATENT OFFICE  

KOLKATA, 23/10/2020 

                                            Address of the Patent Offices/Jurisdictions 

The following are addresses of all the Patent Offices located at different places having their Territorial 

Jurisdiction on a Zonal basis as shown below:- 
1 Office of the Controller General of  Patents,  

Designs & Trade Marks,  
   Boudhik Sampada Bhavan,  
   Near Antop Hill Post Office,S.M.Road,Antop Hill,  
   Mumbai ð 400 037 

                 
                Phone: (91)(22) 24123311, 
                Fax :     (91)(22) 24123322 
                E-mail: cgpdtm@nic.in  
 

4      The Patent Office,  
     Government of India,  
     Intellectual Property Rights Building,  
     G.S.T. Road, Guindy,  
     Chennai ð 600 032. 
 
         Phone: (91)(44) 2250 2081-84 
         Fax     : (91)(44) 2250 2066 
         E-mail: chennai -patent@nic.in 

×  The States of Andhra Pradesh, 
Telangana, Karnataka, Kerala, Tamil 
Nadu and the Union Territories of 
Puducherry and Lakshadweep.  

  

2        The Patent Office,  
       Government of India,  
       Boudhik Sampada Bhavan,  
       Near Antop Hill Post Office,S.M.Road,Antop Hill,  

    Mumbai ð 400 037 
         Phone: (91)(22) 24137701  
         Fax:      (91)(22) 24130387 

            E-mail: mumbai -patent@nic.in 
× The States of Gujarat,  Maharashtra, Madhya 

Pradesh, Goa and Chhattisgarh and the Union    
Territories of Daman and Diu & Dadra and Nagar 
Haveli  

 
5 

 
      The Patent Office (Head Office),  
      Government of India,  
      Boudhik Sampada Bhavan,  
      CP-2, Sector ðV, Salt Lake City,  
      Kolkata - 700 091 
       
          Phone: (91)(33) 2367 1943/44/45/46/87 
          Fax:      (91)(33) 2367 1988       
          E-Mail: kolkata -patent@nic.in                     
                  
 
× Rest of India   

3 
    
       The Patent Office,  
       Government of India,  
       Boudhik Sampada Bhavan,  
       Plot No. 32., Sector-14, Dwarka, 
       New Delhi ð 110075 
                 Phone: (91)(11) 25300200 & 28032253 
                 Fax:      (91)(11) 28034301 &  28034302 
                 E.mail: delhi -patent@nic.in 
× The States of Haryana, Himachal Pradesh, Jammu 

and Kashmir, Punjab, Rajasthan, Uttar Pradesh, 
Uttaranchal, Delhi and the Union Territory of 
Chandigarh.    

                                                            Website: www.ipindia.nic.in  
                                                                            www.patentoffice.nic.in 

All applications, notices, statements or other documents or any fees required by the Patents Act, 1970 

and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received 

only at the appropriate offices of the Patent Office. 
Fees: The Fees may either be paid in cash or may be sent by Bank Draft or Cheques payable to the Controller of 

Patents drawn on a scheduled Bank at the place where the appropriate office is situated. 
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ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ  

ᵗᶋᵴᵗᵾᵦᵾ,  ᵨᵪᵾᵅᵗ 23/10/2020 

• ᵗᵾᵱᵾ ᵴᵱ t ᶇ ᶇ ᵾᵿᵩᵗᵾᵲ t ᶇ ᵬᵦᶇ 

ᵿᵷᵿᵯ γ ᵙᵻ ᵬᵲ ᵿ ᵧᵦ ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᶇ ᵬᵦᶇ d ᵅᵜᵿᵴᵗ d ᵩᵾᵲ ᵬᵲ ρ ᵸ ᵦ ɛ ᵪᵗᶇ ᵾᵨᶇᵿᵸᵗ b ᵿᵩᵗᵾᵲ ᶇ t ᶇ 

ᵺᵾ γχ ᶀᵜᶇ ᵨ ŋᴝ  ŋᵻᶈ:-  

1 ᵗᵾᵱᵾ ᵴᵱ : ᵰᵻᵾᵿᵪᵱᵅ ᵗ,  ŋ ᵗ ᵷ,  b ᵿᵯᵗ ᵬ  

ᵦᵧᵾ ᵾᵬᵾᵲ ᵿᵜᵻᵪ,  

ᵑᵅᵡᶋᵬ ᵿᵻᵴ r ᵾᵗᵚᵲ t ᶇ ᵺᵰᶀᵬ,  

ᵑᵺ. ŋᵰ. ᵲᶋᵣ,  ŋ ᵅᵡᶋᵬ ᵿᵻᵴ,  ᵰᶁ ᵮᵊ-  400 037,  ᵯᵾᵲᵦ,  

ᵭᶋ:χ  (91) (22) 24123311 

ᶙᶈ ᵺ: (91) (22) 24123322 

.ə ᵰᶇᵴ: cgpdtm@nic.in  

4 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵉᵅᵡᶇᵴᶇ ᵜᶁᵇᵴ ᶉᵬ χᵲᵾᵉ ᵺ ᵿᵮ ᵣᵅᵙ,  e ᵅᵣᵿ ᵱᵴ e ᵡᶇᵡ  

ᵑᵺᵈᵊᵣᶀᵺᶀᵕ d ᵲᵑᵰᵣᶀ ᴝ ᶋᵣᵾᵋᵪ ŋ ᵲᵱᵾ  

ᵑᵣγᵺᶇ ᵡ χ ᶁ ə ᵙᵴ ᵴᵾ ᵗ,  γ ᶀ. ŋᵺ. χᶀ. ᵲᶋᵣ,  

ᵙᵾᵱ ᵣᶀ 

ᵜᶇ ᵊ -  600 032.  

ᵭᶋ:χ (91)(44) 2250 2081 - 84 

ᶙᶈ ᵺ: (91)(44) 2250 - 2066  

.ə ᵰᶇᵴ: chennai - patent@nic.in  

× ᵈ  ᵨᶇᵸ,  β ᶇᵴᵅᵙᵾᵪᵾ, t ᵪᵾ ᵡᵗ,  t ᶇᵲᵴ,  β ᵿᵰᵴᵪᵾᵣᶁ 

ᵦᵧᵾ ᵬᶁᵣᶁᵜᶇᵲᶀ ᵲᵾ ᵱ ᶇ ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ ᶇ,  

ᵴ ᵨᶀᵬ   

2 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵑᵅᵡᶋᵬ ᵿᵻᵴ r ᵾᵗᵚᵲ t ᶇ ᵺᵰᶀᵬ,  

ᵑᵺ. ŋᵰ. ᵲᶋᵣ,  ŋ ᵅᵡᶋᵬ ᵿᵻᵴ,  ᵰᶁ ᵮᵊ-  400 037,  

ᵭᶋ:χ  (91) (22) 24137701 

ᶙᶈ ᵺ: (91) (22) 24130387 

.ə ᵰᶇᵴ: Mumbai- patent@nic.in  

× • ᵙᶁᵞᵲᵾᵦ,  ᵰᵻᵾᵲᵾ,  ᵰ ᵱ ᵨᶇᵸ,  ᴝ ᶋᵷᵾ β ᵧᵾ β ᶀᵺᵙᶘ ᵲᵾ ᵱ ᶇ ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ 

ᶇ,  ρ ᵰ χβ ᵧᵾ ρ ᶀᵷ,  ρ ᵾᵨᵲ p ᵲ χ ᵙᵲ ᵻᵷᶇᵴᶀ.  

5 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵗᶋᵴᵗᵾᵦᵾ,  ( ᵩᵾᵪ t ᵾᵱᵾ ᵴᵱ) 

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵺᶀᵬᶀ- 2, ᵺᶇ ᵡᵲ-  V, ᵺᵾ ᵡ ᵴᶇ tᵿᵺᵡᶀ,      

ᵗᶋᵴᵗᵾᵦᵾ- 700 091 , ᵯᵾᵲᵦ.  

ᵭᶋ:χ  (91)(33) 2367 1943/44/45/46/87  

ᶙᶈ ᵺ:/Fax: (91)(33) 2367 1988       

.ə ᵰᶇᵴ: kolkata - patent@nic.in  

                    

×  ᵯᵾᵲᵦ t ᵾ b ᵷᵸᶇᵹ ᶇ 

 

3 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵴᶉᵡ ᵺᵅ. 32 , ᵺᶇ ᵡᵲ-  14 ,  ᵾᵲᵗᵾ,  χ  ə ᵨ ᵴᶀ-  110 

075 .  

ᵭᶋ:χ  (91)(11) 25300200, 28032253  

ᶙᶈ ᵺ: (91)(11) 28034301, 28034302  

.ə ᵰᶇᵴ: delhi - patent@nic.in  

ᵻ ᵲᵱᵾᵥᵾ,  ᵿᵻᵰᵾᵜᵴ ᵨᶇᵸ,  γ ᵰᶂ β ᵧᵾ t ᵰᶀᵲ,  ᵬᵅᵞᵾᵮ, ᵲᵾᵞ ᵧᵾᵪ,  

ᵋ ᵲ ᵨᶇᵸ,  ᵨ ᵴᶀ β ᵧᵾ ɛ ᵲᵾᵅᵜᵴ ᵲᵾ ᵱ ᶇ,  ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ 

ᶇ ᴥ ᵅᵣᶀᵙᶘ  

ᵷᶇᵮᵺᵾᵉᵡ:  http://www.ipindia.nic.in  

        www.patentoffice.nic.in  

ᵬᶇᵡ ᵡ b ᵿᵩᵿᵪᵱᵰ,  1970 ᵦᵧᵾ ᵬᶇᵡ ᵡ (ᵺᵅᵸᶋᵩᵪ) bᵿᵩᵿᵪᵱᵰ,  2005 ᵇᵧᵷᵾ ᵬᶇᵡ ᵡ (ᵺᵅᵸᶋᵩᵪ) ᵿᵪᵱᵰ,  2006 ᵾᵲᵾ ᵷᵾᵅᵿᵝᵦ ᵺᵯᶀ 

ᵈᵷᶇᵨᵪ,  ᵺᶂᵜᵪᵾᵑ,  ᵿᵷᵷᵲ  vᵱᵾ b ᵱ ρ ᵦᵾᵷᶇᶖ ᵱᵾ t ᶋ əн ᶁ ᵗ ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᶇ t ᶇᵷᵴ ɛ ᵬᵱᶁ t ᵾᵱᵾ ᵴᵱ ᵰ ᵷᶀᵗᶃᵦ ᵻ ᵙᶇᶟ  

ᵸᶁ ᵗ: нᶁ ᵗ ᵱᵾ β ᶋ χ ᵙ ρ ᵬ ᵰ ᵱᵾ Controller of Patents  t ᶇ χ ᵾᵰ ᵰ ρ ᶇᵱ ᵮ  t ᵾ ᵡ ᵱᵾ ᴥ ᶇ tt ᶇ ᵾᵲᵾ ᵯᶇᵞᶀ γ ᵾ ᵺᵗᵦᶀ ᵻᶈ γ ᶋ ɛ ᵺᶀ 

ᵧᵾᵪ t ᶇ ᵗᵺᶀ b ᵪᶁᵺᶂᵿᵜᵦ ᵮ  tᵰ  ρᵻᶋ γ ᵻᵾᵄ ɛ ᵬᵱᶁ t ᵾᵱᵾ ᵴᵱ ᵿ ᵧᵦ ᵻᶈ ɜ   
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SPECIAL NOTICE  
                        

18 Months publication as required under Section 11A of the Patents Act, 1970 

as amended by the Patents (Amendment) Act, 2005. 
 

 

  

Notice is hereby given that any person at any time before the grant of Patent may give representation by way of 

opposition to the Controller of Patents at appropriate office on the ground and in a manner specified under 

section 25(1) of the Patents (Amendment) Act, 2005 read with Rule 55 of the Patents (Amendment) Rules, 

2006. 

Notice is also given that if any interested person requests for copies of the complete specification, drawing and 

abstract of any application already published, the photocopy of the same can be supplied by the Patent Office as 

per the jurisdiction on payment of prescribed fees of Rs.8/- per page. If any further details are required to be 

obtained, the same can be provided by the respective Patent Offices on request. 

 

       

 

 

 

 

 

                                                                   (Om Prakash Gupta)                                      

CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS  
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SPECIAL NOTICE  

 

          Under the new provision of the Patents Act, 1970 as amended by the Patents (Amendment) Act, 2005 

and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part III, 

Section 2 has been discontinued and instead The Official Journal of the Patent Office is being published 

containing all the activities of The Patent Office such as publication of all the patent applications after 18
th
 

months , grant of patents & all other information in respect of the proceedings as required under the provisions 

of the Patents (Amendment) Act, 2005 and Rules thereunder on weekly basis on every Friday . 

 

The Journal is uploaded in the website every Friday. So Paper form and CD-ROM form of the Journal are 

discontinued from 01/01/2009.  

 

 

 

SPECIAL NOTICE  

Every effort is being taken to publish all the patent applications under section 11(A) of the Patents Act. 

However, if duplication of publication of any application is found, then earlier date of publication will be taken 

for the purpose of provisional protection for applicant and Patent Office will grant Patent not before six months 

from the date of second publication, provided that there is there is no third party representation. 
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Early Publication:  
 
The following patent applications have been published under section 11A (2) of The Patents (Amendment) Act 2005 and rule 

24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of 

Patents at the appropriate office against the grant of the patent in the prescribed manner under section 25(1) of the Patents 

(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006: 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201911037520 A 

(19) INDIA  

(22) Date of filing of Application :18/09/2019 (43) Publication Date : 23/10/2020 

  

(54) Title of the invention : A METHOD OF SUSTAINABLE PLASTIC PYROLYSIS 
 

  

(51) International classification  

:C10G0001100000, 

C10G0001000000, 

C10G0001080000, 

C12P0007640000, 

C10G0007000000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INSTITUTE OF ENGINEERING & TECHNOLOGY  
      Address of Applicant :NORTH EXTENSION, MIA, 

ALWAR, RAJASTHAN Rajasthan India 

(72)Name of Inventor : 

   1)ABHISHEK MUKHIJA S/O R. K. MUKHIJA  

   2)RAJENDRA KUMAR SHARMA S/O MANGAL RAM 

SHARMA  
 

(57) Abstract : 

A method of sustainable plastic pyrolysis wherein thermal pyrolysis of scrap plastics (HDPE/LDPE/PP) occurs without use of any 

catalyst. Rather the output of the process which is liquefied oil acts as a catalyst and gives more yield of fuels, gas and carbon black 

with minimal energy consumption. 

No. of Pages : 19 No. of Claims : 9 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201911050347 A 

(19) INDIA  

(22) Date of filing of Application :06/12/2019 (43) Publication Date : 23/10/2020 

  

(54) Title of the invention : RSY-80 
 

  

(51) International classification  

:G01N0033500000, 

A61J0001160000, 

G16H0050700000, 

C07K0014470000, 

A61M0005172000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)RAMSWAROOP UPADHYAY  
      Address of Applicant :39, 7TH ROAD MAHAMANDIR 

JODHPUR RAJASTHAN-342006, INDIA Rajasthan India 

(72)Name of Inventor : 

   1)RAMSWAROOP UPADHYAY  
 

(57) Abstract : 

©úĕPrameh©úÊ is a Hindi word for a disease which is commonly known as Sugar. There are twenty types of this disease 

©úĕPrameh©úÊ are found in Ayurveda. In accordance to western culture, it is of two types. Four types of ©úĕPrameh©úÊ in Ayurveda 

are considered as incurable. And according to modern opinion there are two types in which one type is cured by using insulin 

injections. In our medicine, we have mixed two liquids (medicinal drugs). This medicine, for blood sugar (type II) disease in which 

patient needs to consume it every day, has not used insulin and turns out to be 100 % efficient. And this type of disease has outbroken 

in India and around the world. After granting the patent for this medicinal invention, this medicine will not only be quite popular in 

India but also in the entire world. The reason being that this medicine cures thenew patients in one month and old patients in two 

months. One can still keep consuming the medicine even after reaching the normal sugar level as the sugar level will be maintained. It 

means the sugar level would not decrease than the required level.  

No. of Pages : 5 No. of Claims : 7 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202011003425 A 

(19) INDIA  

(22) Date of filing of Application :25/01/2020 (43) Publication Date : 23/10/2020 

  

(54) Title of the invention : ABCS 
 

  

(51) International classification  

:H01M0010440000, 

G11B0017049000, 

G03G0015080000, 

A24D0003060000, 

B65D0006220000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)abab 
      Address of Applicant :abbaba Haryana India 

(72)Name of Inventor : 

   1)abab 
 

(57) Abstract : 

A drag cum lift based wind turbine system having adjustable blades, the system comprising one or more output drive rotors arranged 

on a base structure, each output rotor being connected with one or more arms using one or more primary control arrangements; 

characterized in that one or more blade panel assemblies rotatably mounted with the one or more respective arms, each blade panel 

assembly comprising an auxiliary rotary shaft rotatably mounted on each of the one or more arms; a mounting arrangement connected 

with the auxiliary rotary shaft controlled by the one or more primary control arrangements, each blade panel mounting arrangement, 

housing one or more sub-blade panels pivotable at one or more pivot points of the mounting arrangement using one or more 

secondary control arrangements to allow the one or more sub-blade panels to rotate, thereby blocking and/or allowing wind to pass 

through the blade panels partially or fully; one or more sensors to read system control parameters coupled with one or more Main 

Control Units (MCUs) connected with one or more processing module, the one or more primary control arrangements and the one or 

more secondary control arrangements; and an output arrangement configured to convert rotational torque of the one or more output 

drive rotors to one or more energy forms.  
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(54) Title of the invention : APPARATUS AND METHOD FOR REAL-TIME IMAGE RECOGNITION USING 

CONVOLUTIONAL NEURAL NETWORK 
 

  

(51) International classification  
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(32) Priority Date  :NA 
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(71)Name of Applicant :  

   1)SALEEM TAUSIFA JAN  
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   2)CHISHTI MOHAMMAD AHSAN  
(72)Name of Inventor : 

   1)SALEEM TAUSIFA JAN  

   2)CHISHTI MOHAMMAD AHSAN  
 

(57) Abstract : 

Recognition of images in real-time is highly crucial in delay-sensitive applications like self-driving vehicles, advanced driver 

assistance systems, health monitoring, humancomputer interaction, disease diagnosis etc. The present invention discloses a generic . 

real-time image recognition apparatus. The proposed apparatus consists of a camera and a processing unit. The camera captures the 

images, and the processing unit outputs the labels of the images in real-time. The processing unit performs tasks like image 

preprocessing, image detection and image classification. A. light-weight CNN model is designed for image classification. The 

designed model generates the inferences promptly and occupies significantly lesser memory. Three use-cases based on the proposed 

apparatus were presented, including traffic sign recognition, hand gesture recognition, and leaf disease recognition. 
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(54) Title of the invention : ARTIFICIAL INTELLIGENCE BASED AUTOMATED STEREOTACTIC RADIOTHERAPY AND 

RADIOSURGERY TREATMENT PLAN 
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:A61N 

5/10 

G06N 

20/00 

G06N 

3/08 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GLA University, Mathura  
      Address of Applicant :17km Stone, NH-2, Mathura-Delhi 

Road P.O. Chaumuhan, Mathura, Uttar Pradesh 281406 Uttar 

Pradesh India 

(72)Name of Inventor : 

   1)Dr. Biplab Sarkar  

   2)Anirudh Pradhan  
 

(57) Abstract : 

An artificial intelligence based automated stereotactic radiotherapy and radiosurgery treatment plan based on machine learning 

governed by the ensemble mapping technique. The present invention is a methodology of automatic generation of the radiotherapy 

plans, especially stereotactic radiotherapy and radiosurgery (SRS/SRT) plans by Ensemble Mapping Technique by using artificial 

intelligence and machine learning. 
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(54) Title of the invention : AN IOT BASED SMART WATER TANK SYSTEM FOR MONITORING AND CONTROLLING 

WATER LEVEL 
 

  

(51) International classification  

:G01S 
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(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(71)Name of Applicant :  

   1)Lovely Professional University 
      Address of Applicant :Lovely Professional University, 

Jalandhar-Delhi GT road Phagwara Punjab India 

(72)Name of Inventor : 

   1)Avinash Kumar 

   2)Gurjot Singh Gaba 

   3)Lavish Kansal 
 

(57) Abstract : 

Disclosed is a system for monitoring and controlling water level in water tank based on IoT. The present invention consists of 

ultrasonic sensor to measure the water level and sends signal to relay through wirelessly. The relay switch on/off the motor after 

comparing measured water level with threshold value. This system stores all the information on cloud which accesses through 

computing device anytime. The present invention facilitates switch on/off the motor automatically and minimizes the human 

intervention. 
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(54) Title of the invention : OBSCENE IMAGE EXCLUDER 
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(71)Name of Applicant :  

   1)Lalit Bhagat 
      Address of Applicant :Jaypee Institute of Information 
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   2)Nancy Sharma 

   3)Himani Bansal 

   4)Kanchan Hans 
(72)Name of Inventor : 

   1)Lalit Bhagat 

   2)Nancy Sharma 

   3)Himani Bansal 

   4)Kanchan Hans 
 

(57) Abstract : 

A process to extrude obscene image from an image capturing device comprises the steps of collection of a dataset contains a safe 

class of images and an unsafe class of images; a method of integration and a feasible machine learning model which can be integrated 

with image capturing device; detection of obscene images clicked from a camera of the image capturing device; client side process 

i.e. no internet for detection of obscene images; runs in the background of the image capturing device and prevents inappropriate 

images from saving, sharing and automatically deletes the obscene images from the image storage of the image capturing device just 

after images is being clicked and saves the images only if it belongs to safe category. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202011041188 A 
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(54) Title of the invention : SMART NANOCONTAINERS FOR APPLICATIONS IN METALLIC CORROSION MITIGATION 
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:B05D 
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(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 
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Jalandhar Delhi GT road phagwara Punjab India 

(72)Name of Inventor : 

   1)Dr. Ashish Kumar 

   2)Abhinay Thakur  

   3)Dr. Navneet Khurana 
 

(57) Abstract : 

The environmental impact and extremely high economic losses of corrosion of metallic structures attracts large scientific interest to 

this problem and requires an interdisciplinary approach. Currently, some technologies for corrosion inhibitors have been successfully 

applied to the anticorrosion coatings where inhibiting molecules are loaded into microcapsules or nanocontainers and the release 

process is mainly diffusion-controlled. The layer-by-layer (LbL) technique involves an assembly of alternating layers of oppositely 

charged polyelectrolytes and inhibitor onto the surface of the substrate of variable shape. This technique is extremely versatile due to 

the fact that is possible to form thin films with a wide range of properties onto various substrates, including colloidal particles and 

porous membranes. 
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(54) Title of the invention : EMERGENCY EVACUATION MONITORING SYSTEM 
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   3)Anita Gehlot 

   4)Amit Kumar Thakur  

   5)Shaik Vaseem Akram  
 

(57) Abstract : 

The present invention discloses an emergency evacuation monitoring system which consists of a plurality of smoke detection motes, 

an evacuation gateway mote (201), a cloud server (301) and an evacuation based mobile app. This system uses sensors to detect the 

smoke density and fire, and uploads information on the cloud server (301) for further analysis. The present invention assists the user 

to find the path for safe escaping. The present invention uses LoRa communication which provides reliable and secure 

communication during an emergency. 
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(54) Title of the invention : A QUICK TRAVEL AND RECOVERY TROLLEY 
 

  

(51) International classification  

:B60R 
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(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 
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:NA 
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(71)Name of Applicant :  

   1)Lovely Professional University 
      Address of Applicant :Lovely Professional University, 

Jalandhar-Delhi G.T. Road, Phagwara 144411, Punjab, India 

Punjab India 

(72)Name of Inventor : 

   1)Gagandeep Singh Raheja 
 

(57) Abstract : 

The present invention relates to a quick travel and recovery trolley for sack loading, opening and pouring of food without any manual 

contact which consists of two different ways to counter the situation for sideways delivery with the help of design-1 and front delivery 

to the location with design-2. The present disclosure has a quick opening and closing plate mechanism to quickly fit the bag inside 

and deliver it to the desired location and can tear off the sack cover with the help of sliding cutters (5). 
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(54) Title of the invention : A DEVICE FOR MONITORING QUALITY OF FRUITS AND VEGETABLES BASED ON IOT 
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G01N 

33/28 
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(71)Name of Applicant :  

   1)Lovely Professional University 
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Jalandhar-Delhi GT road Phagwara- 144411 Punjab India 

(72)Name of Inventor : 

   1)Ruhul Amin CHOUDHURY  

   2)Mandeep Singh 
 

(57) Abstract : 

Disclosed is a device for monitoring quality of fruits and vegetables based on IoT (Internet of Things). The present invention uses 

ethanol sensor (102) to detect the ethanol in the fruits/vegetables, and camera (101) for capturing real time images and uploads 

information on the cloud server (104) for further analysis. The real time images trained with stored data using deep learning to 

identify the ripening stage of fruits/vegetables. The present invention also provides the information about whether fruit/vegetable is 

ripened artificially or naturally. 
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(71)Name of Applicant :  
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   1)Dr. Amit Mittal  

   2)Swadhin Sekhar Biswal 

   3)Rajesh Kumar 
 

(57) Abstract : 

The said invention is about a sustained release formulation of quetiapine fumarate using direct compression technique. The said 

formulation uses co-processed excipients. The process is industrially scalable and cost effective. 
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(54) Title of the invention : A LIGHTWEIGHT INTEGRATED COIL BOBBIN SYSTEM FOR SUPERCONDUCTING MAGNET 

FOR MAGNETIC RESONANCE IMAGING. 
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33/3815 

H01F 
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   3)SONI, Vijay;  
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   5)NANDAWADEKAR, Ajit;  

   6)SHARMA, Ram Gopal; 
 

(57) Abstract : 

An integrated main coil bobbin structure system comprising a main coil assembly including multiple coaxially disposed separated 

main coil bobbins and inter-bobbin integration means discretely distributed support having multi-purpose usage between every two 

adjacent main coil bobbins of the coaxially disposed main coil bobbins. The inter-bobbin integration means are configured to rigidly 

bond every two adjacent main coil bobbins to constitute an integrated coil form or bobbin structure involving the main coil bobbins 

maintaining original radial and axial position of each main coil bobbins withstanding electromagnetic forces and/or thermal stress of 

the main coils. 
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(54) Title of the invention : A TOLL COLLECTION SYSTEM 
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(57) Abstract : 

The present invention discloses a toll collection system, which comprises a plurality of stationary RFIDs placed at a predefined 

geographical locations on a certain distance and creating a geofencing; a real-time cloud server connected to each of the RFIDs; a 

mobile transceiving RFID tag placed on a vehicle; a processing unit resided at the real-time cloud server to calculate the distance 

travelled by the vehicle and accordingly calculating a toll charges for the vehicle. Further, the real-time cloud server is configured 

with a real-time database to record the information about the vehicle such as vehicle registration number, total distance covered by the 

vehicle and a wallet account for processing requisite payment. 
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(54) Title of the invention : BUVT - FACE RECOGNITION BOT: FACE RECOGNITION BOT THEIR UNIQUE VOICE USING 

IOT-BASED TECHNOLOGY. 
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(57) Abstract : 

Our invention ©úîBUVT - Face Recognition Bot©ú• is related to a methods and systems that detect one face in digital image, 

determine and store area co-ordinates of a location of the detected face in the digital image, apply the transformation, rotation, scaling 

to the detected face to create a portrait of the detected face. The invention also rotates the portrait until the portrait is shown in a 

vertical orientation and a pair of eyes of the face shown in the portrait are positioned on a horizontal plane and store the rotated 

portrait. The Invention also an enhanced interface for voice and video communications, in which generated digital image of a user is 

recognized from a sequence of camera images, and a user interface is provided include a control and a representation of the user. The 

process also includes causing the representation to interact with the control based on the recognized digital image, and controlling a 

telecommunication session based on the interaction. The Invention also a method for sharing a digital image depicting one or more 

faces is provided, the method characterized by: (a) The associate and linking of computer terminals to a high speed computer 

network, each computer terminal associated, link with an individual of cloud global services with the digital images, metadata stored 

and large trained data on each computer terminal and in a cloud-based trained data repository. (b) The enabling the computer 

terminals to initiate a face recognition routine on the digital image of the face recognition routine producing a list of one or more 

persons whose faces are depicted in the digital image, at least one of the persons being one of the individuals: The invention is also 

providing a method of suggesting an identification of an unidentified person in a received digital image, the method performed by at 

least one computer comprising or interfacing with a database of portraits and associated, link digital images. Each portrait associated 

with an identified person shown in the respective portrait and the method comprising in accordance with a determination that the 

received photo comprises and identified person associated with a defined group. 
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(57) Abstract : 

Our Invention ©úîIAIP-Interactive Business Data©ú• is an employee identifier may be received from an employee of an enterprise via an employee 

working platform and employee device. The invention also identifier a subset of customers associated and mapping of two customers with the 

employee may be determined and business data for each customer in the subset of customers may be received from a remote or non-remote business 

server. For each customer in the subset of customers and mapping of the customers, a display of a virtual plant on the employee device may be 

automatically facilitated using AI-Based Programming wherein the display of each visualization plant is automatically modified based at least in part 

on the business data received for that customer. The invention is an interactive employee input associated with the first virtual plant that is received 

via the employee mapping, device and the display of the first virtual plant may be further modified based on AI-Based programming the interactive 

employee input. A business enterprise may want employees to receive and in some cases respond to Business mapping data and business data. For 

example, an enterprise might want salespeople to be aware of how many products have been sold during the current fiscal quarter in real-time (e.g., 

to help the salespeople meet a sales goal). The AI-Based Programming method to provide the information to the employee to be aware of a number 

of real-time complaints that have been received in connection with a web-based service. 
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(57) Abstract : 

The present disclosure provides an eco-friendly reusable sterilization pouch which is a new conventional medical/dental instruments 

sterilization pouches made up by method of green color cloth in all aspects. These serve as eco-friendly, easy to use and economical 

sterilization pouch for the purpose. The sterilization pouch is made up of woven green cloth which can take the high pressure steam. It 

permits the entry of steam gas but does not let the ingress of bacteria or infectious contaminants. The pouch prepared required less 

labour and cost in comparison to non-woven fabric. The pouch comprises of additional inventive features such as fasteners, hooks and 

loops and color coding adhesive tape (also color changing indicator of sterilization) for easy segregation of instruments. To hold the 

instrument in position green strip is sealed using hook and loop adhesive tape. 
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(57) Abstract : 

A hybrid kitchen, comprising a reflector 1 that concentrates solar radiations on a rotatable conversion unit which further comprises a 

glass reflector 2 and a PCM heat exchanger unit 3 that are alternatively concentrated with the radiations, wherein the glass reflector 

reflects the radiations for future use and the heat exchanger utilizes the radiations for heating the PCM, a channel unit with a reservoir 

4, filter 7, pumps 5, and valves 6 for filtering and supplying heated PCM at controlled pressure and flow rate, a sink 19 incorporated 

with multiple taps, wherein raw water is heated through the PCM for cleaning utensils, burners equipped with base plates that are 

associated with the channel unit by means of a PCM coil 11, wherein the plates respectively harnesses the heat rejected by PCM and 

the radiations concentrated by glass reflector to heat kitchen appliance(s), an electric coil 12 for heating the appliance(s). 
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(57) Abstract : 

The invention shows a cloud-based framework for lithological assessment of rocks in the earth core with the parameters of seismic 

velocity. The system uses MOSFET pulser to generate the synchronized pulse with a chain of multi-vibrator. These pulses are used 

for hydraulic jack and pressure frame on the samples under consideration. Data of the system is first locally stored in local servers and 

then updated on cloud storages with LORA gateways. Overall, the system enhances the analysis of the rock assessment process. 
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(57) Abstract : 

A novel formulation for development of polycystic ovary syndrome. The said formulation uses cadmium chloride. The said 

technology is cost effective and industrially scalable. 
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(57) Abstract : 

The present invention is about a handy device for sanitizing fingers frequently as working in indoor or outdoor and touching surfaces 

frequently. The device has plurality of compartments which can be customized as per customer©úÊs choice. The device has a buzzer 

and timer to remind the customer for the time and duration of sanitization. 
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(57) Abstract : 

An automatic real-time underground coal mine environment monitoring system through wireless based communication of RF module 

and Zigbee module. The cloud server establishes communication through the ESP 32 gateway node for real-time monitoring and 

storing the data of the coal mine. Various sensors in the coal mine wireless node along with a camera capture and records the real-

time environmental status of the underground mine for the safety of the workers. When there is any sudden change of the 

environmental parameter , the system generates a report through IoT based cloud server with MQTT . 
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(57) Abstract : 

Disclosed is a system for smart incubator using IoT (Internet of Things) which consists of a temperature sensor (6), a humidity sensor 

(3), an ultrasonic sensor (1), a customized controller with inbuilt Wi-Fi, a motor (7), a camera (4) and a power supply (2). The present 

invention provides real time information about different parameters which accesses remotely over internet and minimizes the human 

intervention. 
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(57) Abstract : 

The said formulation is for the treatment of diabetes mellitus. The plant extracts used for the said formulation are ethanolic extract of 

Dalbergia sisso. The said technology is cost effective and industrially scalable. 
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(57) Abstract : 

Disclosed is a real time early warning system for pluvial flash floods which consists of a plurality of sensor motes deploys at the 

drainage system in the streets and the coordinator nodes deploy at the corner of every street to receive sensory data from the sensor 

motes. The sensory data measures through the rain gauge sensor (11), water velocity sensor (13), water flow sensor (12), and water 

level sensor (16). The present invention communicates between the sensor motes and coordinator nodes through the zigbee module. 

The sensory data uploads on the cloud server (601) through the gateway node (501) over internet. The present invention provides 

facility to access cloud server (601) data through the web user interface from any place. 
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(57) Abstract : 

Disclosed is a standalone robotic platform for remote monitoring of the body temperature which consists of a plurality of remote 

nodes, a temperature sensor, base control unit, actuators and a cloud server. The present invention deploys plurality of remote nodes 

at different locations to sense the body temperature of people, and also uploads temperature readings on the cloud server for further 

analysis. The present invention provides remote monitoring of body temperature which minimizes the risk of spreading virus among 

people. The present invention also facilitates real time monitoring of the information on cloud server. 
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(57) Abstract : 

The present invention shows a method or system in plurality to procure the charges from earth. It works a renewable source of energy 

and the method is novel in this domain. The system uses plates and switches. Switches can be turned ON and OFF to store energy. 

External circuit with timer can be used for procuring the charges from the plates with the help of proper switching technique based on 

time. 

No. of Pages : 17 No. of Claims : 6 



The Patent Office Journal No. 43/2020 Dated  23/10/2020                                    54280 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202011042409 A 

(19) INDIA  

(22) Date of filing of Application :29/09/2020 (43) Publication Date : 23/10/2020 

  

(54) Title of the invention : FORMULATION AND EVALUATION OF HERBAL PREPARATION AGAINST WHOOPING 

COUGH 
 

  

(51) International classification  

:A61K 

36/47 

C07D 

317/60 

A61K 

9/00 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. GAURAV KUMAR SHARMA  
      Address of Applicant :GAURAV KUMAR SHARMA S/O 

LATE. RAJENDRA KUMAR SHARMA GANESH GHATI, 

SADAR BAZAR, GANGRAR, DIST.CHITTORGARH, 

RAJASTHAN, INDIA-312901 Rajasthan India 

   2)Dr. MEENAKSHI DHANAWAT  
(72)Name of Inventor : 

   1)Dr. GAURAV KUMAR SHARMA  

   2)Dr. MEENAKSHI DHANAWAT  
 

(57) Abstract : 

Herbal therapy provides rational means for the treatment of many diseases and the plant products are harmless or have least side 

effects than synthetic drugs. Herbal formulations have reached widespread acceptability as therapeutic agents in India and abroad. 

Some of the indigenous plants available in India found to show significant antimicrobial activity against Bordetella pertussis. The 

selected plant (Euphorbia neriifolia Linn.) and their leaf extracts after detailed investigation have shown significant antimicrobial 

activity against Bordetella pertussis in various fractions. Extracts showing significant activity due to presence of certain active 

constituents can be effectively formulated into one of the most convenient and promising dosage form i.e. Suspension. 

Physicochemical parameters of suspension evaluation results indicated physical stability, whereas antimicrobial screening hints the 

effectiveness of formulations. 
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(57) Abstract : 

The invention discloses a system of verifying signal credentials in a neural network to classify different modulation signals using 

machine learning, said system comprising: a plurality of Field Programmable Gate Arrays (FPGAs) blocks;a digital signal processing; 

a processor; and a memory communicatively coupled to the processor. The memory stores processor instructions, which, on 

execution, causes the processor to :receive an incoming RF signal securely by an artificial neural network (ANN) for automatic 

modulation classification;identify, by said ANN, a signal in said incoming RF signal based on a plurality of parameters;classify, by 

said ANN, said incoming RF signal into a plurality of class of modulation based on said plurality of parameters; andcreate, by said 

ANN, a confusion matrix for each of the plurality of class of modulation of said incoming RF signal. 
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(57) Abstract : 

Our invention ©úîCTAO- Education Monitoring©ú• is an educational system which adapts at all educational content to a learning 

style of a student provides substantially immediate and effective teachers tracking, student tracking, academy data tracking feedback 

of student performance to parents, and incentivizes each participant in the students" education to use the system. For example, the 

intelligent educational system interactive educational lessons and exercises to a student to determine the student"s learning style or 

modality and also the educational system adapts the presentation to the modality. The invented teaching technology is also providing 

homework curriculum and educational content based on, for example, the student current educational needs or scholastic exercises. 

The educational system provides rewards to teachers, students, and parents for using the system. For example, the education system 

enables parents to accumulate a fund for college education and the fund may be increased through rewards for using cash back credit 

cards, purchasing goods online, lottery-style awards, use of the online education system, or the like. The invented teaching technology 

is also tracking a motion of a teachers, students by obtaining two types of measurements associated with the motion of the body, one 

of the types including acoustic measurement. The invented teaching technology is an estimate of either an orientation or a position of 

the body is updated based on one of the two types of measurement, for example based on inertial measurement. The invented teaching 

technology is a mobile teacher tracking system is provided for tracking the removal and use of specific teachers within a group 

checked out from storage between the time the teachers are checked out and the replacement of the teachers in the storage. The 

system includes a system controller and a storage unit that receive and store a series of teacher carriers therein and each teacher carrier 

includes a series of teacher holders in which id tags for the group of teachers checked out of the storage are received. The invented 

teaching technology is a teacher carrier monitors the time each teacher is removed from the teacher carrier which information is 

thereafter communicated to the system controller. 
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(57) Abstract : 

This invention illustrates the a diverse systems for cost-effective and efficient for fabrication of various general polymers and photo-

polymer that is SU-8 polymer based microdevices to severely reduce the cost of these microdevices by effectively substituting the 

existing general expensive microfabrication processes and for the same, cost effective UV -exposure systems is utilized for printing 

UV -photo-Mask based lithography processes by making suitable approach for preparing printed UV -photo-Mask for the planned Â· 

micro-device design. Here a suitable approach for making modulation in the viscosities of commercially available SU-8 polymer 

varieties is made using simple dilution with appropriate solvents, so that the thickness of spin coated SU-8 polymer be modulated for 

defining the planned microdevice thickness; scheming appropriate method for making contact UV exposure using the printed UV -

photo-Masks, over the SU-8 pre-polymer. This instrument helps to make custom-made UV-exposure system; 2D/3D UV-exposure 

system; or 2D/3D SU-8 polymer patterning systems based on 3D CNC patterning approach, without using any printed UV -photo-

Mask. 
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(57) Abstract : 

A smart motorised fan (100) is disclosed. The smart motorised fan (100) includes a water supply pipe (112) disposed along the length 

of a hanging rod (102) of the fan (100), a water reservoir (114) disposed on the hanging rod (102) and adapted to store water received 

through the water supply pipe (112), an electronic valve disposed at an outlet of the water reservoir (114) and adapted to control 

delivery of the water from the water reservoir (114), a water distribution plate (116) disposed on a main motor unit (108) of the fan 

(100) and adapted to receive water from the reservoir (114) based on the opening of the electronic valve, and a plurality of capillaries 

(118) coupled to the water distribution plate (116) and adapted to receive water from the water reservoir (114) through the water 

distribution plate (116). The water is discharged from an end of each capillary (118) to be dispersed in form of mist droplets during 

the rotation of the fan (100). 
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(57) Abstract : 

The current invention discloses methods and compositions related to modified rice straw biochar alginate beads and their application 

as fertilizers. The invention relates to modified rice straw biochar compositions and method of making the same. The modified rice 

straw alginate beads act as slow release fertilizers and have high phosphate uptake capacity. The rice straw is modified with 

magnesium solution that enhances its phosphate uptake capacity as compared to unmodified rice straw. 
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(57) Abstract : 

The present invention discloses a system for visually impaired with transformation of images into audio, which comprises, an image 

capturing unit to take images as an input; an object recognition unit to recognise an object by using input images; a text recognition 

unit; a color segmentation unit to recognise various color; a product identification unit provided with a barcode scanner; an obstacle 

detection unit to detect any obstruction in the path of the visually impaired; a face identification unit to recognise a face and stored 

related parameters in a database; an audio unit to provide an output data to the visually impaired on recognising all the data values and 

parameters from a set of input units; and a machine learning interface to provide an analysis and learning mechanism for updating, 

recognising and identifying new objects and faces with further mapping between previously stored objects and faces in the database. 
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(57) Abstract : 

The present invention relates to a casting process to develop porous foam materials which consists of plaster mould which is prepared 

by using a mixture of Plaster of Paris (PoP) and titanium hydride (TiH2) micro size particles. In the present disclosure, the mixture of 

POP and TiH2 is baked in oven at 550 ÂºC causing TiH2 to detach from the structure and creating macro-sized pores in POP 

structure. Here, the high pressure hydrogen gas is supplied which flows through the macro-sized pores available in POP mould and 

the molten magnesium is poured in the mould causing high pressure hydrogen form Mg-gasar porous foam material at eutectic 

reaction. 
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(57) Abstract : 

An Iot enabled miniature object locating system to track and detect a miniature object in real-time through a customized mobile 

application. A chip is implanted inside the objects which tend to be misplaced often, the chip consists of a controller, power unit , and 

Wi-Fi module . The customized mobile application is trained through Machine learning algorithm and integration of home floor plan 

along with API keys. The GPS module provides navigation through the map to guide the user to locate the object in real-time. The 

system is cost-effective and more accurate to locate the object rather than the existing technology. 
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(57) Abstract : 

The present invention relates to a vehicle door opening system for preventing accidents due to door opening which consists of an 

ultrasonic sensor (1), a DC motor (2), links (3), an arduino board (4), and jumper wires (5). In the present disclosure, the Arduino (4) 

sends signal received from the ultrasonic sensor (1) to the DC motor (2) to actuate it and lock the locking lever with the help of links 

and gear mechanism (3). In the present invention, the locking lever comes back to its original position when nothing is detected by the 

ultrasonic sensor (1) up to its permissible range. 
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(57) Abstract : 

Disclosed is a wearable device for assisting dementia patients. The present invention is a wearable device which is a wrist band and is 

configured with a GPS module, a GSM module, a microphone, a speaker, a sim tray, a rechargeable battery, a panic button, a home 

button, a microcontroller and OLED screen. The present invention uses by a patient to assist in case of any emergency as well as 

sends an alert to ask for help and support from nearby people in case when patient gets stranded. 
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(57) Abstract : 

A portable leg split machine to practice leg split stretching during regular workout at gym or at home efficiently without any external 

support. This machine is foldable and light weight to carry around. The machine allows the user to support their legs in between the 

side metal brackets which holds by a nylon rope through pulleys to increase the leg split capacity for longer duration at workout . The 

machine improves the flexibility of the body through the practices of stretching with helps for maintaining stability. 
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(57) Abstract : 

The present disclosure combines the functionalities of BCD decoder and 7 segment LEDs to display decimal numbers. It provides the 

advantages of less components, reduced power and space and less delay; hence, significant for digital electronics to be used in digital 

clocks, electronics meters and other devices. The present invention is configured with 7 LED©úÊs to generate 0 to 9 with common 

anode and common cathode. 
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(57) Abstract : 

An IoT based real-time patient monitoring system at ICU through ESP 32 module . The system collects the real-time sensory data of 

the patient through temperature sensor and pulse rate sensor, upon which a camera fixed to the system captures real-time visual . The 

patient information is collected by ESP 32 module and transmits the real-time data to the cloud server (104) through internet. The data 

in the cloud server is accessible by the concern doctors and the nurses through mobile application or web application remotely 

through wireless-based- communication. ESP 32 is hybrid module of Wi-Fi and Bluetooth Low Energy (BLE) , where one 

communicates either through internet or Bluetooth. 
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(57) Abstract : 

In this invention, a novel system is developed based on supervised machine learning which is able classify network traffic whether it 

is benign or malicious. Best model is found based on success rate of detection hence feature selection method is integrated with 

supervised learning algorithm in this invention. Based on research Artificial Neural Network (ANN) is found to be outperform than 

support vector machine (SVM) as the proposed invention involves machine learning along with wrapper feature selection in order to 

classify network traffic. Intrusion detection is the first step in prevention security attack. Network traffic is classified by this system 

using both SVM algorithm and ANN algorithm by utilizing NSL-KDD dataset. It is found that success rate of intrusion detection for 

the proposed Artificial Intelligence based Machine learning algorithm for wireless network is comparatively efficient than SVM 

algorithm. 
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(57) Abstract : 

Method and system for performing end-to-end workforce management is disclosed. In an example, the method includes generating 

(202), by a workforce management (WFM) platform (104) hosted on a first application server (102), a workforce request for a task 

based on inputs from a user. The method further includes transmitting (204), by the WFM platform (104), the workforce request to a 

talent sourcing platform (108) hosted on a second application server (106) by invoking a secure web application programming 

interface (API) request. The method further includes receiving (206), by the WFM platform (104) from the talent sourcing platform 

(108), candidate data corresponding to the set of potential candidates and dynamically performing (208), by the WFM platform (104), 

a real-time onboarding of the set of potential candidates by invoking an appropriate API request. 
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(57) Abstract : 

A method and system for integrating Field Programmable Analog Array (FPAA) (206) with Artificial Intelligence (AI) is disclosed. 

In some embodiments, the method includes automatically creating (302), by an AI model (108), a function by auto connecting a first 

set of computation elements from a plurality of computational elements in an FPAA (206), in response to receiving an input. The 

method further includes receiving (304) a feedback comprising a first accuracy level associated with the output. The method further 

includes automatically adjusting (306) at least one of a plurality of control parameters to modify the function to generate an adjusted 

output corresponding to the input, based on the first accuracy level associated with the output. 
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(57) Abstract : 

The present disclosure relates to a system and a method for high speed multimode data transmission for short haul communication. A 

cost-effective spectrum amplitude coding optical code division multiple access (SAC-OCDMA) multimode transmission system is 

designed with the integration of mode division multiplexing (MDM) scheme to transmit 100 Gbps of data over 11 km multimode link. 

OCDMA scheme is carried out by using random diagonal (RD) code whereas MDM scheme is carried out by using modal 

multiplexing of gaussian modes. The reported results show the successful transmission of 100 Gbps data over multimode link. 

Furthermore, the performance of multimode fiber and few mode fibers is investigated in terms of bit error rate which shows that few 

mode fibers perform better than multimode fiber link for the proposed MDM-OCDMA system. 
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(57) Abstract : 

A novel process for testing milk adulteration for urea, soap and detergent. The test strips are available in a pack of three with a shade 

card to match the desired results. The technology is simple and can be used in all household. 
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(57) Abstract : 

The present invention is about a cost effective technology for storing the vegetable as well as meat broth for increasing the shelf life 

of the food. The said composition is used a spray on the broth to increase the stability of the food. The said technology is industrially 

scalable. 
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(57) Abstract : 

The present invention relates to an interior paint roller which consists of an outer Pipe 1 (1), an inner Pipe 2 (2), a rotatable handle (3), 

threads (4) on rod to rotate pipe 2, a holder (5), a removable paint roller (6) with perforated cylinder for refilling paint, and holes (7) 

for making even flow of paint through cylinder. In the present disclosure, the outer pipe (1) is attached with rotatable handle (3) 

which is further attached with threaded rod (4) to rotate inner pipe (2). The present invention ensures uniform flow of paint 

percolating out of holes (7) provided on the cylinder. 
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(57) Abstract : 

Disclosed is an detachable device for prevention of slipping of vehicles wherein the device has arm teeth which can work in sloppy, 

rainy and hilly areas. The unit can be attached in new and existing vehicles. 
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(57) Abstract : 

The present invention is about a cost effective technology for bulk as well as home made production of Indian dessert ©úĕjalebi©úÊ. 

The said device is handy enough to be used in house hold also. The device has varying size of moulds which can prepare different 

shapes and sizes of ©úĕJalebi©úÊ. 
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(57) Abstract : 

The present invention relates to a portable projector stand which consists of a microcontroller, reflector, light source, projector stand, 

a focusing lens having focal length less than 40 cm, a push button switch, power supply, display slide, condensing lens to direct the 

light to the slide, stand. In the present disclosure, the stand is made inclined horizontally with respect to the ground at an angle which 

is calculated on the basis of the neutral body position. 
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(57) Abstract : 

A smart system which allows the parents to track and monitor the student activity in real-time through a customized mobile 

application install on the mobile phone . The system allows the parent to enable /disable the device once the student leaves the home 

to school in order to track their activity. The application trace the student from home to destination i.e within 200m of the school area 

is acknowledge to be safe , similarly the tracking the student leave from school to home. 

No. of Pages : 13 No. of Claims : 10 



The Patent Office Journal No. 43/2020 Dated  23/10/2020                                    54305 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202011042985 A 

(19) INDIA  

(22) Date of filing of Application :03/10/2020 (43) Publication Date : 23/10/2020 

  

(54) Title of the invention : A TOPICAL HERBAL FORMULATION FOR THERAPEUTIC MANAGEMENT OF VITILIGO 
 

  

(51) International classification  

:A61K 

9/06 

A61K 

36/234 

A61K 

36/65 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Lovely Professional University 
      Address of Applicant :Lovely Professional University, Delhi 

Jalandhar GT road Phagwara. Punjab India 

(72)Name of Inventor : 

   1)Nissar Ahmad Dar 

   2)Pankaj Wadhwa 

   3)Devesh Tewari 

   4)Meenu Chopra 
 

(57) Abstract : 

Disclosed is an anti vitiligo topical herbal formulation in the form of an ointment. A process of preparing the herbal formulation 

ointment is disclosed. 
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(57) Abstract : 

Disclosed is an air conditioner drain water accumulation and controller system which consists of an advanced level automatic sensor-

based controller system which further consists of a control unit (3), a sensor wire (4), a water level sensor (5), a submersible pump 

wire (6), an outlet for pumped water (7), a water collection tank (8), a mini submersible pump (9), and a rechargeable battery (10). 

The control unit (3) activates the mini submersible pump (9) to pull out excessive water accumulated in the water collection tank (8) 

through the outlet pipe (7). The present invention utilizes air conditioner drain water for different purposes such as car washing, 

gardens and reduces the wastage of water. 

No. of Pages : 16 No. of Claims : 10 



The Patent Office Journal No. 43/2020 Dated  23/10/2020                                    54307 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202011042987 A 

(19) INDIA  

(22) Date of filing of Application :03/10/2020 (43) Publication Date : 23/10/2020 

  

(54) Title of the invention : A NOVEL INSTANT MIX FOR PATEINTS SUFFERING FROM MALNUTRITION 
 

  

(51) International classification  

:A23L 

11/00 

A21D 

10/00 

H04L 

12/58 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Lovely Professional University 
      Address of Applicant :Lovely Professional University, Delhi 

Jalandhar GT road Phagwara. Punjab India 

(72)Name of Inventor : 

   1)Dr. Prasad Rasane 

   2)Dr. Chandra Mohan Mehta 

   3)Ms. Jyoti Singh 

   4)Sawinder Kaur 

   5)Sharad Sachan 

   6)Pawan Kumar Gupta 
 

(57) Abstract : 

The present invention is about an instant premix for patients suffering from obesity or heart disease. The instant pre mix can be served 

both hot and cold. The said premix can be served both sweet and salt taste. The said pre mix contains chick pea (Cicer aritietinum). 

No. of Pages : 10 No. of Claims : 6 



The Patent Office Journal No. 43/2020 Dated  23/10/2020                                    54308 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202011042988 A 

(19) INDIA  

(22) Date of filing of Application :03/10/2020 (43) Publication Date : 23/10/2020 

  

(54) Title of the invention : A CUSTOMIZED INOCULATION LOOP 
 

  

(51) International classification  

:G03F 

7/20 

C07J 

71/00 

C12M 

1/36 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Lovely Professional University 
      Address of Applicant :Lovely Professional University, 

Jalandhar-Delhi GT road Phagwara. Punjab India 

(72)Name of Inventor : 

   1)Reena Singh 

   2)Chirag Chopra 

   3)Daljeet Singh Dhanjal 

   4)Sonali 
 

(57) Abstract : 

The said invention is a very practical and useful in the life sciences laboratories. The invention s about a customized inoculating loop 

with temperature sensor and temperature display unit. The said system is more useful due to its precise temperature control and so the 

microbiologist is aware of the sterilization temperature. 
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(57) Abstract : 

Disclosed is a system for bus tracking and fuel monitoring using Internet of Things (IoT). The present invention consists of a plurality 

of bus tracking units deploys at different bus routes which measures fuel level, speed, location of bus in real time using the fuel sensor 

(15), the speed sensor (16), the GPS module (11). The local communication unit (301) uploads sensory data on the cloud server (401) 

using the Wi-Fi module (23). The present invention provides facility to access real time data through the mobile app (501) and web 

app (601) which helps to check bus log details any time. 
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(57) Abstract : 

The present invention is about a handy shelter for stray animals which is made from recycled waste. The shelter is very cost effective 

and helps the local authorities to keep the roads clean as well as provide shelter to stray animals. 
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(57) Abstract : 

Disclosed is a novel spectacles frame with inbuilt contact lens and cleaning liquid cavity/container which consists of a spectacles 

frame (3), a pair of temples, a cavity and contact lens holder fitting (2), a pair of temple hinges (5), and a contact lens container cavity 

(4). The present invention consists of a right temple of spectacles wherein (1) consists of a contact lens container cavity (4) wherein 

further consists of a cavity and contact lens holder fitting (2); and the left temple of spectacles (6) consists of a contact lens washing 

and rinsing liquid bullet container (7). The present invention eliminates the need to carry spectacles and contact lenses separately as 

the same spectacle contains the contact lens and cleaning liquid in different spectacle temples. 
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(57) Abstract : 

The present invention discloses a smart oil well field monitoring system in real-time through LoRa and IoT. The system establishes 

long range communication of the data to the end user through LoRa module and short of communication through RF module to 

generate an alarm to the users in case of any threat. IoT based sensor nodes monitor various parameters in the oil well such as 

temperature, pressure, oil level and vibration intensity upon which the safety of the oil well is determined. In case any abnormal data 

is detected, the system generates an alarm to warn the worker for immediate action or evacuation from the field. 
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(57) Abstract : 

This invention focus on the method and principal of the production of fuel from waste plastics. Waste plastic is abundant and its 

disposal creates large problems for the environment. Plastic doesn"t separate in landfills, it isn"t effortlessly reused and corrupts in 

quality during the reusing cycle, and it can create squander debris, hefty metals, and conceivably unsafe gas discharges whenever 

burned at high temperatures. Be that as it may, warm cycles can be utilized to change over plastics into hydrocarbon energizes, for 

example, gas, diesel, flight/fly fuel, which have boundless applications in carrier ventures, helicopter, substantial transportation, and 

power age. The creation gives some light on the chance of assembling fluid powers which could be utilized as feed stock processing 

plant for additional change or business use. This innovation can take care of the waste plastic issue and furthermore altogether 

diminish the landfills-which are the reason for fruitlessness of Agriculture land. Squander plastics can likewise turn into an excellent 

wellspring of vitality and an option in contrast to petroleum derivative which have caused a domain lopsidedness. 
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   7)Dr.R.SARAVANAKUMAR  

   8)Mr. R. ASHOKKUMAR  
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(57) Abstract : 

A system of Detection of Rotor Faults In Asynchronous Motor Using Motor Current Signature Analysis comprises Instantaneous 

power analysis (IPA) and Motor Current Signature Analysis (MCSA). Further the system comprises wherein the stator current is 

captured by transducer, this current is recognized through current sensor with resistive shunt transversely its output also noted in time 

domain. This invention relates to a module which is focused to diagnosis the failures such as rotor bar, eccentricity, combination of 

rotor bar also eccentricity and bearing using Instantaneous power analysis (IPA) and Motor Current Signature Analysis (MCSA) i.e., 

signal based techniques. It helps in real period tracing of several motor failures and concludes the fast conclusion making. The 

learning on healthy asynchronous motor and faulty asynchronous motor under different speed condition were supported the 

experimental also the results investigated through FFT spectrum, which is obtained by interfacing with Lab VIEW software. 
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(57) Abstract : 

Discloses herein A water sprinkler with anti smog gun system (100) comprises a water sprinkler (105) and an anti-smog gun (106); 

wherein machine is vehicle mounted water spraying system, wherein the machine is capable for water spraying in municipal road 

with the covering the area of 20 feet, washing of tree, boards, and municipal toilets, as well as machine is capable to generate the fog 

in air upto the 20 feet. 
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(57) Abstract : 

The present invention provides a proof of concept by using Ethereum platform to address the issue of data discrepancy in information 

associated with tracking COVID-19 information. It is conspicuous that novel technology such as blockchain has potential in 

developing an efficient system that can help in storing and providing the appropriate pandemic information. Since, the data stored in 

blockchain is immutable, therefore the application ensures data transparency, security and integrity. Hence, Blockchain can be seen as 

powerful technology as it ratifies the data authenticity and ensures that the information acquired from government health officials is 

authenticate and reliable. 
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(57) Abstract : 

The present invention discloses an apparatus and method of producing distilled water from the normal water using solar irradiance. 

Present invention intended to develop an apparatus to produce water distillation at high yield rate for domestic as well as commercial 

applications by a compact apparatus arrangement. Said water distillation apparatus comprising a D-pate evacuated collector unit (100) 

which is integrated with a non-submerged blackened surface solar still unit (200) and a condenser unit (300); the said condenser unit 

and non-submerged blackened surface solar still unit (200) further coupled with a steam ventilation unit (400) to produce steam 

ventilation and negative pressure inside the apparatus. Thin layers of hard water are being formed by a pluralityof D-plates (43)and an 

inner surface (10) for the fast evaporation of thin water layers. Said apparatus also flexible to operate in two different- active and 

passive modes,just by changing few system settings. 
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(57) Abstract : 

The present invention discloses an acupressure device (100) comprising, a platform (102) for resting a hand, an adjustable grip 

chamber (104) affixed on the platform (102), an adjustable grip (106) comprising a first end (106A) and a second end (106B), the first 

end (106A) coupled on the adjustable grip chamber (104), a pressure grip (108) coupled to the adjustable grip (106), the pressure grip 

(108) comprises a pair of press bobs (110), a stepper motor (112) is coupled on the second end (106B) of the adjustable grip (108), the 

stepper motor (112) is adapted to bend the pressure grip (108), a microprocessor (108) is in communication with the stepper motor 

(112). Further, the press bobs (110) provides acupressure massage on the hands of the user by pressurizing the palmer side of the hand 

by first press bob (110) and the dorsal side of the hand by second press bob (110). 
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(57) Abstract : 

The present invention is directed to an analytic platform integrated to payer or provider©úÊs existing administration system for 

estimating, analysing, and predicting various administrative or operational metrics. Platform provides for compressing medical claims 

or pre-auth submitted to payer or patient admissions or provider records into common data input objects that may be usable by a 

plurality of independent and parallel program analytics. The common data input objects are then passed as input to all of those 

program analytics, which are then configured to retrieve at least one compressed parameter file for use in processing data elements of 

the common data input object in accordance with a framework of a respective program analytic. The program analytics generate 

respective outputs based at least in part on data elements of the common data input objects, and the analytics computing system and 

methods combines those outputs into a single combined common output object. 
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(57) Abstract : 

The present invention provides close loop feed pump tank systems for recovering of condensate and feeding it to the boiler. The 

system (100) comprises a steam boiler (102), a collecting tank (104) and a feed pump tank (106). The steam boiler (102) is connected 

with an inlet and an outlet of a feed pump tank (106) by a high pressure steam feed pipeline (112) and a condensate feeding pipeline 

(114) respectively. The collecting tank (104) is connected with an inlet of the feed pump tank (106) by the condensate pipeline (110). 

The feed pump tank (106) is configured to collect condensate water from the collecting tank (104) by the condensate pipeline (110), 

receive a high pressure steam from the steam boiler (102) through an electronic controlled valve (116) by the high pressure steam feed 

pipeline (112) and automatically feed the condensate water to steam boiler (102). 
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(57) Abstract : 

A system of computer processing devices connected over a computer network, and adapted to transfer file transfer using network 

sockets. The system includes a first computer receiving device connected to a first input device, which receives a first user input for 

enabling 5 receiving of one or more files from the first input device, processes the first user input and creates one or more network 

socket for receiving the one or more files. The system further includes a second computer sending device connected to a second input 

device, which receives a second user input for enabling sending of one or more files from the second input device, processes the 

second user input and creates one or more network socket for sending the one or 10 more files. The second computer sending device 

further receives a file and a socket identification to which the file is to be sent, and the second computer device further processes the 

file and the socket identification, and generates a byte stream, and further establish connection to a network socket with the socket 

identification, and thereafter sends the byte stream to the network socket of the first computer receiving device. The first computer 15 

receiving device receives and processes the byte stream, and generates the file. The socket is defined as a communication mechanism 

bound by the socket identification which is combination of IP address of computer processing device on which the socket is created, 

and a port number. 
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(57) Abstract : 

The subject matter disclosed herein relates to new "and improved methods and systems for using a Deep Neural Network as a tool for 

automatically assessing student learning that is simple and accurate. The prediction model is based on the deep neural network,trained 

based on the Dragonfly Optimization Algorithm (DOA or DA). The Dragonfly Algorithm determines the optimal weights-for 

training, the DBN based on the optimal weights, the optimal solution is obtained. The;optimal weights determine the performance of 

the students in the semester: This method paves a passageway for the students to receive the benefits of education irrespective of the; 

factors, such as the environmental factors, schooling factors, family factors, individual factors, and psychological factors. 
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(57) Abstract : 

A system for providing water flow regulator allowing users to control the irrigation from remote locations with minimal human 

intervention. The users can control the irrigation system using user interface unit installed in mobile equipment"s including Wi-Fi 

module. The automated 0 system will irrigate the crops with controlled supply of water. This invention addresses the problem of 

water scarcity, that is often faced by farmers. 
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(57) Abstract : 

The present invention relates to a domestic sustainable flour mill which consists of a lower stone wheel (1), upper stone wheel (2), 

handle (3), wooden wedge (4), bearing (5), base of wedge (Fixed in lower wheel) (6), wooden frame (7), grain feeder (8), axial steel 

rod (9), outer channel to collect flour (10) and wooden strip (11). In the present disclosure, when the wooden strip (11) is inserted 

below the axial rod (9), it is lifted, as a result, upper stone wheel (2) is slightly shifted up increasing the gap between the stone wheels 

makes the rotation lighter producing course grain flour and vice versa. 
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(57) Abstract : 

A prisoner monitoring system , which assists to identify the prisoner indulge in prison break and generate an immediate alert to the 

concerned prison authorities through IoT based online warning portal. The online portal warning system , is designed through 

IOTGecko which send signal to portal officers to generate an immediate alarm in order capture the prisoner before he even runs 50 

meters from the facility . The portal obtains feedback from monitoring the device and view online warning as well sound alarm. The 

system uses RF trackers to detect the activity of the prisoners inside the premises constantly. 
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(57) Abstract : 

Disclosed is a wearable safety device for women which consists of a microcontroller (1), a sound sensor (2), a GPS module (3), an 

eye blink sensor (4), a GSM module (5), a pepper spray cylinder (6), a watch strap (7), a rechargeable battery (8) and a pepper spray 

nozzle (9). The present invention uses the sound sensor (2) to detect any high pitch sound and sends an alert message to the concerned 

person about location of the wearer through the GSM module (5) and the microcontroller (1) activates the pepper spray nozzle (9) 

when the eye blink sensor (4) senses eye blinking. The present invention provides an automatic activation of the pepper spray nozzle 

and send message to concerned person in case of emergency. 
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(57) Abstract : 

Disclosed is a detachable device which can slide on the surface of knife for the sharpening of knife. The device has a electroplated 

abrasive grit for sharpening (102 A); and magnetic surface (102 B); metallic ring for magnet (103). The said device is very useful for 

any household and readily acceptable by customers 
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(57) Abstract : 

Disclosed is a system for hand gesture-based TV control which consists of a camera (101) and a controller unit (102). The present 

invention takes frame wise pictures with the camera (101) and forwards to the controller unit (102) where all frames are then pre-

processed to convert them into valid size and color. After pre-processing, the frames are then analyzed to extract the hand gesture in 

the frame along with the confidence value. If the confidence value is greater than the set threshold, the gesture forwards as input into 

the TV. The present invention provides hand gesture controlling options for regular LCD/LED TVs. 
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(57) Abstract : 

The present invention is about a novel system to prevent overflow of tank wherein the system has a guide flow with water sensor to 

control the water flow. The system can work both automatically and manually. The system can be applied both to new and existing 

systems. 
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(57) Abstract : 

Disclosed is a novel IoT based irrigation control system with weather monitoring which consists of a plurality of sensors (101), a 

signal conditioning (102), a main processing board (103), an IoT cloud (104), an end user device (105), a relay (106) and a motor 

(107). The present invention uses soil moisture sensor data along with the humidity sensor data decides the amount of water required 

by the soil and time period for which motor remains on. The present invention facilitates to access weather related parameters through 

IoT cloud anytime using computing device and relay operates the motor automatically to switch on/off the water pump for irrigation. 
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(57) Abstract : 

This disclosure relates to system and method for managing an insect swarm using a plurality of drones. The method (400) includes 

detecting (402) an insect swarm. The method (400) may further include tracking (403) a movement of the insect swarm (201). The 

method (400) further includes communicating (404), with remaining of the plurality of drones (202, 203, and 204), to dynamically 

align in a position based on the tracking so as to make a drone formation (200). The method (400) further includes magnetizing (405), 

by at least some of the plurality of drones (202, 203, and 204), one or more drone couplers for electromagnetically coupling the at 

least some of the plurality of drones (202, 203, and 204) with each other as per the drone formation (200). The method (400) further 

includes casting (408), by each of the plurality of drones (202, 203, and 204), a net to trap insects in the insect swarm. The method 

(400) further includes supplying (409), by each of the plurality of drones (202, 203, and 204), a high voltage to the net to decapacitate 

the insects. 
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(57) Abstract : 

The Smart COVID-19 Kit Dispenser (SCKD) for COVID-19 scenario helps the people/patients to make use of the SCKD to purchase 

the COVID-19 kit in an automatic and contactless manner. Human body sensor senses the human body. The proximity sensor senses 

the human body distance. Human body and proximity sensors are attached to SCKD control unit itself. SCKD has its own mobile app. 

The people/patients can use the app and order the required COVID-19 kit items. The app generates the bill amound. The 

people/patients can pay the money via QR code attached to the SCKD. After successful payment, the SCKD dispenses the ordered 

COVID-19 kit items on the tray. The wieght machine attached to tray verifies the delivery of the items. If the items are collected by 

the people/patients successfully, then the sanitizer disperser sprays the sanitizer on the whole tray in an automatic manner to get ready 

for the next person use. By using this SCKD, the people/patients can purchase the COVID-19 kit in an automatic and contactless 

manner and away from the spread of COVID-19 viruses. 
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(57) Abstract : 

The present invention relates to an irrigation system with IoT connectivity. The system comprises a wireless network of sensors, 

actuators, a remote server, a real-time database of data analysis, dissemination of information distribution, and integrated control of 

the actuators. The sensors are deployed within the produce and under or within the foliage. At least one gateways is further provided 

for communication to an external communication network. Data collected from each section is transmitted to a remote management 

server for data analysis, user access, messaging users, and providing access by users. The server also issues commands for 

propagation through the network to the sensor and actuator devices. In one embodiment, the invention also takes the form of a pest 

management system. 
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(57) Abstract : 

The present subject matter relates to an intelligent water filtering system can be utilized by any unskilled person in rural areas for 

converting hard water into clean and drinkable water. The system (100) comprises a plastic chamber (1) configured to rest on a 

plurality of supporting stands (2); an exhaust fan (3) attached to top portion of the plastic chamber (1); and a conical and trapezoidal 

duct (9) having two ends such that one end of the duct (9) is connected to the exhaust fan (3) and the other end of duct (9) is 

connected to a carbon filter (5). Further, the duct (9) is enabled with stoppers (4) that acts as obstruction in a flow direction of vapor 

(10) and force it for drop-wise condensation such that the condensed water drops (8) are collected at a small container (6) which itself 

is connected to the filter (5). 
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(57) Abstract : 

An IoT enabled smart clothes drying cuboid chamber which supports drying of wet clothes during winter or rainy season with a 

temperature sensor . A customized mobile application provides remotely access of activation of the chamber to dry the clothes set as 

per the timer. The device comes with power conservation mode where it operates through a hybrid power mode i.e powered a 

rechargeable dc unit when there I requirement of less temperature to dry the clothes or directly through A. C power supply when 

clothes such as woolen need to be dried which require high temperature to be set for drying. The mobile application allows the user to 

change the temperature as per the fabric texture remotely. The cuboid chamber comes with an heat resistant material which provides 

energy efficiency of low power consumption . 
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(57) Abstract : 

Disclosed is a surgical trimmer with surgery holder which consists of a trimmer assembly (4), a blade assembly (2), a removable clip 

(3), a slider switch (5), a surgery tape holder (1), a LED indicator (6) and a charging port (7). The present invention includes the upper 

shaft of the DC motor (9) inserts in the middle part of the cutter assembly and makes an elliptical motion, which further facilitates the 

to and fro motion of the blades possible. The trimming occurs when the movable and stationary blades overlap each other, pinching 

the hair off the skin. The present invention uses composites plastics with the help of fused deposition modeling minimizes the cost of 

trimmer. The present invention is easy to clean and controls the risk of surgical site infection. 
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(57) Abstract : 

The present invention is an IoT enabled wearable device, which prevents a user from touching their face unintentionally in real-time 

through alerts. The cloud server establishes communication through Wi-Fi module to store and collect the data. The IR sensor detects 

the hand movement and triggers the buzzer to generate an alert which prevent the user from hand to face contact. The device records 

the user©úÊs activity to touch the face with their hand unintentionally. The Wi-Fi link establishes transfer of the data from the control 

unit to the cloud server for further analysis . 
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(54) Title of the invention : A NOVEL PROCESS FOR STABILIZATION OF COPPER NANOPARTICLES 
 

  

(51) International classification  

:B29C 

41/08 

B29L 

31/00 

C09D 

5/02 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Lovely Professional University 
      Address of Applicant :Lovely Professional University, 

Jalandhar-Delhi GT road Phagwara. Punjab India 

(72)Name of Inventor : 

   1)SINGH, Saurabh 

   2)SINGH, Sachin 

   3)KAUR, Barinder  

   4)SINGH, Dileep 

   5)KAUR, Iqbaljit  

   6)SINGH, Amrik  

   7)KUMAR, Ajay  
 

(57) Abstract : 

The present invention describes to method for manufacturing CuNPs formulation by using spray drier. The said CuNPs synthesized 

by green synthesis method. The said spray drier method gives stability to the CuNPs and prevent from sticky during preparation. 

Wherein the method include preparation and characterization of CuNPs. The said process is cost effective and industrially scalable. 
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(57) Abstract : 

An add-on/patch device between a mobile phone and a charger to generate an alert when the user forget to switch ON the power 

socket after connecting the mobile phone to the charger for charging. This add-on device is inserted between the bus/gate between 

charger©úÊs USB adapter and the data cable. The device generates an alert to inform the user the need to switch ON the power 

socket after connecting their phone or monitor whether the phone is currently on charging. The device eliminates any disturbance due 

to continuous beeping of the device in case of a power failure and determine the fault upon failure to charge the mobile phone while 

connected for charging. 
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(57) Abstract : 

The said invention is about an instant flavored mix wherein the mix contains coconut, aloe vera, fruit juice and pulp. The mix is an 

instant mix which can be served both hot and cold. The mix is having a shelf life of six months. The technology is cost effective and 

industry scalable. 
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(57) Abstract : 

Disclosed is an IoT (Internet of Things) based system for air quality monitoring with drone which consists of a plurality of sensor 

nodes, a plurality of receiver of sensor nodes integrates with drones, and a cloud server. The present invention uses air quality 

monitoring sensors to measure air quality parameters and transmits to the receiver of sensor node through radio communication. The 

sensory data uploads on the cloud server through Wi-Fi modem via internet connectivity. The present invention uses two separate 

batteries; one for control and data transmission, and other for motor power, and slow down discharge rate when not in use while 

collects data at different sites. The present invention uploads real time data on the cloud server which provides remote monitoring of 

air quality parameters. 
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(57) Abstract : 

A compact portable UV ©úñ mattress sanitizing device which sanitize and disinfect the hospital patient bed. The device comes with a 

display timer unit , which allows the user to set pre-defined time to sanitize the mattress for pre-set duration. The device is deployed 

with a human detection sensor , which turns off automatically upon detection of human presence. The choke with booster circuit 

provides , automatic cut-off of high voltage . 
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(57) Abstract : 

Disclosed is an artificial intelligence based interior air quality monitoring and control system for vehicle which consists of a 

microcontroller (3), a power source (1), a plurality of sensors (4), a stepper motor driver (6), a motorized vent controller (7), an 

external vent (8), and a Bluetooth (5). The present invention uses plurality of sensors to measure the air quality and microcontroller 

(3) compares the measured value with pre fetched data (2) using artificial intelligence. If air quality index value exceeds above 

threshold, the vent controller automatically switches on the external vent to regulate the airflow. The present invention automatically 

monitors and controls the air quality inside the vehicle space and provides required level of healthy air. 
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(57) Abstract : 

The said invention is about a novel keyless start system which works on radio frequency. The system sends messages on registered 

mobile phone incase of theft. The system can be installed both in new and existing vehicles. 
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(57) Abstract : 

The present invention discloses a reusable protective glove (100), comprising a sanitizer dispenser unit (1) adapted to store a sanitizer, 

and flow path (6) having one or more openings (5), provided on the glove (100). The flow path (6) is further coupled to the sanitizer 

dispensing unit (1) to receive and flow the sanitizer to the openings (5) for dispensing it out. The protective glove (100) comprises a 

spreadable surface adapted to spread the sanitizer onto the surface of the glove (100). The spreadable surface is adapted to have a 

retaining property to retain the sanitizer once spread. This spreadable surface when comes in contact with another surface, while a 

person wearing gloves touch/presses another surface through the spreadable surface, the sanitizer gets transferred to that another 

surface. The protective glove (100) comprises one or more openings (5), provided onto the glove (100), the flow pipe (6) is further 

coupled to the sanitizer dispensing unit (1) to receive and flow the sanitizer to the openings (5) for dispensing out. 
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(57) Abstract : 

The present invention provides an attaching assembly (100a) for attaching the first article (200a) to a second article (300a). The 

existing attaching assemblies (prior art) are not children friendly. The assembly (100a) includes an attaching member (20a1) is 

connected to a loop member (10a) and adapted to detachably attaching with the first article (200a), a latching member (30a1) slidably 

arranged on the loop member (10a)to divide the loop member (10a) into two tying bands (12a & 14a). Each tying band (12a or 14a) is 

adapted to encircle around a second article (300a) for detachably attaching the second article (300a) to the assembly (100a). The 

latching member (30a1) is slidable accordingly for varying length of the tying band (12a or 14a), thereby varying perimeter (12a©ú• 

or 14a©ú•) of the tying band (12a) for attaching the second article (300a) with various sizes. The assembly (100a) is children 

friendly. 

No. of Pages : 45 No. of Claims : 23 



The Patent Office Journal No. 43/2020 Dated  23/10/2020                                    54347 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202011043727 A 

(19) INDIA  

(22) Date of filing of Application :07/10/2020 (43) Publication Date : 23/10/2020 

  

(54) Title of the invention : A RMSA DESIGN FOR ULTRA WIDE BAND APPLICATIONS USING STEPPED CORNERS 
 

  

(51) International classification  

:H04W 

84/12 

H04W 

84/18 

H01Q 

21/28 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Mayank Sharma 
      Address of Applicant :Research Scholar, Department of 

Electrical & Electronics Engineering, School of Engineering & 

Technology, Poornima University, Jaipur (India) 303905 

Rajasthan India 

   2)Dr. Sunil Kumar Chaudhary  

   3)Dr. Sunil Kumar Gupta  

   4)Dr. RAJESH VERMA  

   5)Dr. Javed Khan Bhutto 

   6)Dr. M.RAM KUMAR RAJA  

   7)MOHAMMAD SABIR  

   8)Dr. Abdulwasa Bakr Barnawi 
(72)Name of Inventor : 

   1)Dr. Javed Khan Bhutto 

   2)MOHAMMAD SABIR  

   3)Dr. Sunil Kumar Chaudhary  

   4)Dr. Abdulwasa Bakr Barnawi 

   5)Dr. RAJESH VERMA  

   6)Dr. M.RAM KUMAR RAJA  

   7)Dr. Sunil Kumar Gupta  

   8)Mayank Sharma 
 

(57) Abstract : 

Antennas are eyes and ears in space. As we have moved from wired to wireless communication, antennas have gained much 

popularity and their usage also increased since then. We have witnessed the tremendous increase in the demand for wireless 

communication technology in the last two decades. We all must have experienced the countless and cordless applications of ultra-

wide band technology in our offices and homes utilizing the Wireless Local Area Network (WLAN), Wireless Fidelity (Wi-Fi) and 

Worldwide Interoperability for Microwave Access (WiMAX) technologies. As the Federal Communications Commission (FCC) has 

approved the license free use (for short range & low power) of Ultra-Wide Band (3.1 GHz to 10.6 GHz) on 14th February, 2002, the 

UWB applications has shown the myriad of challenges and opportunities to researchers for designing of antennas for UWB 

applications. There are several challenges in designing of UWB Patch antenna. Most of the Ultra-Wide Band antennas do not operate 

over entire band approved by FCC i.e. from 3.1 GHz to 10.6 GHz. The first and primary requirement is that the proposed antenna 

should operate in specified UWB frequency band i.e. 3.1 GHz to 10.6 GHz completely. In addition to this it should have good 

radiation properties with time domain performance for entire proposed frequency band. In this design, a novel rectangular planar 

UWB antenna is proposed using one U-shaped and one T-shaped notch with two stepped corners on the radiating patch along with 

stepped microstrip feed. The design also includes stepped partial ground plane with a rectangular notch and an electromagnetically 

coupled stepped rectangular strip. The U and T-shaped notches are used to provide additional bandwidth so as to make the proposed 

antenna desirable for UWB applications. As the ground plane beneath the radiating patch is partially removed the bandwidth of the 

planar microstrip patch antenna increases tremendously. Moreover, the impedance matching is achieved by the use of stepped 

microstrip feed and by optimizing the length of the ground plane. The impedance bandwidth of the proposed design is nearly 7.5675 

GHz. This antenna finds its applications in 5.2/5.8 GHz WLAN, 3.5/5.5 GHz WiMAX, 4 GHz C band and lower frequencies of X 

band. 
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(57) Abstract : 

The present invention describes the novel solid emulation formulation and fecal matter extracts work as solidifying agents. The said 

solid emulsion is prepared using novel fecal matter extract composition. The said dried emulsion formulation is a free-flowing powder 

which can also be converted in to fecal matter extracts. 
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(57) Abstract : 

The said invention is about a smart ladle with varying length and plurality of bowls to make and serve food. The said device has 

varying length with plurality of plastic logs which are interfitted within each other. The said device comes in variety of colours and 

shapes. 
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(57) Abstract : 

The present invention relates to a portable plank machine of variable intensity which consists of a person doing planks (1), a frame (2) 

for performing different levels, two resistance bands (3), a fixer (4) for adjusting length of resistance band and a waist band (5) with 

buckles. In the present disclosure, the person doing the plank exercise (1) fixes his place in the frame (2) after wearing the waist band 

(5). Here, the position of frame (2) can be flipped upside down for providing extra resistance using resistance bands (3) while doing 

this exercise. 
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(57) Abstract : 

The present invention relates to a customized hand gripper cum glove which consists of a hand (1) on which glove is worn, glove 

portion covering palm (2), glove portion covering finger tips (3), four resistance bands (4), and five buckles for adjusting length of 

resistance band. In the present disclosure, the resistance bands (4) provided at the back side of the glove for providing the resistance 

to the fingers while working out or performing normal physical tasks. 
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(57) Abstract : 

The present invention relates to an intelligent system of road closure for preventing accidents due to trespassing of traffic lights which 

consists of a timers or counters, a microcontroller, a PLC installed on traffic lights, and an inbuilt road closure with sensor. In the 

present disclosure, as the traffic signal turns red, the signal received by the microcontroller and PLC activates the sensors installed on 

the road closure leading to opening of the road closure from under the ground thereby closing the road. The present system works in 

collaboration with the timing of traffic lights. 
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(57) Abstract : 

The present invention relates to a multipurpose lamp which consists of a lamp (1), a battery (2), a display (3), and a button to turn 

on/off the Bluetooth (4), a USB port (5), a call button (6), and a voice recorder (7). The present disclosure is configured with the 

media player option to listen to the music and an alarm clock and is intended to help people to stay away from electronic displays 

before going to bed. 
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(57) Abstract : 

The present invention discloses a processing system and method for increasing quality, yield, and productivity of the manufacturing 

process of hot rolled bar steel products. The present invention particularly aims at preparing a common pass for various sections, to 

enable usage of less inventory and consumables, thereby enabling reduced planned down time and material losses after section 

change. The method comprises the following steps: each metal feed product sizes 165 Ãð165 mm, 160Ãð160 mm, 150Ãð150 mm 

and 130Ãð130 mm enters its corresponding table according to the final size and specifications of the product to be rolled; each table 

accommodates the pass sequence of fourteen stands (S1-S14); due to the different rolling pass sequences, when producing product of 

different sizes and specifications, on the premise of maximizing the sharing of the pass sequence of the equipment, the first nine 

stands (i.e. S1-S9) are shared to obtain the finished products of different sizes; thereby solving the problem of pass sharing and 

maximizing the yield and productivity. 
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(57) Abstract : 

This disclosure relates to method and system for dynamically managing access to Programmable Logic Controllers (PLCs). The 

method (300) includes determining (306) a second level access status assigned to a user for accessing a PLC (102a) in response to 

receiving a PLC access request associated with the user. The PLC (102a) is inaccessible to the user when the second level access 

status corresponds to locked and the PLC (102a) is accessible to the user when the second level access status corresponds to unlocked. 

The method (300) further includes sending (308) an access grant signal to a gateway communicatively coupled to the PLC (102a). 

Access grant signal is generated based on the second level access status of the user. Access grant signal activates an access tag when 

the second level access status corresponds to unlocked to unlock the PLC (102a). Access grant signal deactivates the access tag when 

the second level access status corresponds to locked to lock the PLC (102a). 
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(57) Abstract : 

This disclosure relates to method and system for generating and rendering a customized dashboard (211). The method (300) includes 

initiating (301) a schema-less dashboard canvas through a frontend application (201) that invokes a server-less library. The method 

(300) further includes integrating (302) a set of widgets selected by a user, from the plurality of native widgets and from the plurality 

of third-party widgets, with the schema-less dashboard canvas using the server-less library. The method (300) further includes 

generating (303) metadata (500) for each of the set of widgets based on a corresponding configuration performed by the user. The 

method (300) further includes associating (304) the metadata (500) with a user account of the user for subsequent rendering of the 

customized dashboard (211) for the user. 
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(57) Abstract : 

An adaptive minimum quantity lubricant (MQL) system is provided. The adaptive MQL system comprises a thermocouple, a 

temperature module, a solenoid valve, an air compressor, and a nozzle. The adaptive MQL system limits the temperature rise during 

machining process by ?application of intelligently controlled minimal amount of lubricant or cutting fluid only at the desired points 

?in time. The system also helps in monitoring temperature during machining process by using a moving thermocouple. The adaptive 

MQL system is easily implementable on the shop floor. The adaptive MQL system is simple and cost effective. The adaptive MQL 

system helps in intermittent usage of the lubricant or cutting fluid and reduces unnecessary use of the lubricant, thereby reducing cost 

of lubrication. The present invention also provides the process for monitoring and controlling temperature during a machining 

operation. The process provided by the present invention is simple and cost-effective. 
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(57) Abstract : 

The present invention relates to a piezoresistive strain sensing membrane comprising highly non-reactive fluoropolymer, a negatively 

charged polymer, and a carbon nanofiber. The piezoresistive strain sensing membrane of the present invention, wherein said 

negatively charged polymer is a Polystyrene sulfonic acid (PSSA) and said highly non-reactive fluoropolymer is a Polyvinylidene 

fluoride (PVDF).The gauge factor has significantly improved, in presence of PSSA with increase in the concentration of CNF. The 

results have confirmed that sample C4 (60/35/05) transcends in comparison to other compositions in series as it could achieve highest 

gauge factor of 5.07.The comprehensive investigation also revealed that various characteristics can be tailored by varying the 

concentration of PSSA/CNF in the PVDF. The high value of gauge factor with suitable flexibility and thickness PVDF/PSSA/CNF 

nanocomposites, have huge scope in piezoresistive sensor applications. A process for preparing a piezoresistive strain sensing 

membrane is also disclosed. 
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(57) Abstract : 

The present invention is an IoT based heart attack detection system to monitor pulse rate of a patient regularly from any place . The 

IoT system upon detection of heart attack generates an alert through buzzer and vibration for immediate attention through push 

notification. The heatbeat sensor, detects the real-time pulse rate of the patient and monitor©úÊs regularly. The system comes with 

rechargeable batteries which is light weight and easy to carry around. The microcontroller transmits the data to the cloud server 

through internet and to the customized mobile application through bluetooth. The patient real-time details are monitored through the 

mobile application. 
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(57) Abstract : 

Disclosed is a system for automatic temple bell which consists of a controller unit, motor driver, speaker driver, speaker, actuator, 

sensors, bell and power supply. The present invention rings the bell automatically when someone comes under the bell. The present 

invention installs with the bell and automatically ring the bell without touching it. The present invention controls the spread of any 

communicable disease by providing automatic ringing of bells in temples. 
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(57) Abstract : 

The present invention is an IoT based system to monitor vineyards through low power wide area network (LPWAN). The sensory 

mote and the vision node collect the real-time environmental parameters of the vineyard, which is transmitted through Zigbee and 

LoRa module . The cloud server provides access to the user to analyses the data for improving the cultivation . The solar powered 

rechargeable batteries provides power supply to the system . The system provides remote access of the data through communication 

established by LoRa module via internet. 
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(57) Abstract : 

Disclosed is a UV sterilization device for door handles which consists of a top outer body (101), a plurality of UVC LED©úÊs (102), 

a controller with motion sensor (103), a bottom outer body (104), a USB Type-C (105), a plurality of batteries (106), and a base 

mount plate (107). The present invention uses controller with motion sensor (103) to turn on/off the UVC LED©úÊs as per the 

sensory output of the motion sensor and UVC LED©úÊs emit radiations to disinfect the handles from bacteria and viruses. The 

present invention is compatible with every type of door handle and it is easy to install with door handle without any alteration with the 

door. The present invention is self-installable and available in variety of colors and sizes. 
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(57) Abstract : 

The present invention describes the novel formulation of potent polyherbal rose syrup and its beneficial effects on health. The said 

that rose syrup is known for its cooling properties and it is extensively used to detoxify and rejuvenate the human body. It is also anti-

inflammatory in nature and maintaining the healthy digestive system. A lot of rose syrup products are available in the market under 

several brand names. However, these products contain chemical coloring and sweetening agents along with some preservatives, which 

possess a lot side effects such as hepatic and renal toxicity. So, in this polyherbal formulation of rose syrup only natural ingredients 

are added such as rose petals, beet root, lemon and rock salt. 
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(57) Abstract : 

The said invention is about a smart bin which can shred the waste as well as generate compost simultaneously so that the waste 

material can be utilized properly to generate greenery in the surroundings. The system has timers and buzzers installed to regulate the 

time for compost formation. 
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(57) Abstract : 

The said invention is about a novel lamp system which works as per the movement of book. The lamp shade is made up of badminton 

shuttle feathers both to increase the aesthetic value as t make it light weight for movement. The movements are in all directions 

including upward and inward movements. 
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(57) Abstract : 

The invention relates to a mobile sanitizer dispensing unit. More particularly, the invention relates to a moveable cleaner dispensing 

unit which can help people during pandemic. The invention provides a moveable sanitizer dispensing facility, said facility comprises 

of a moving vehicle with cleansing supplies, said cleansing supplies is a cleanser and water safe on human skin. According to an 

embodiment of the invention, there is provided a moveable soap dispensing facility, said facility comprises of a moving vehicle with 

cleansing supplies, said cleansing supplies is a cleanser and water safe on human skin. 
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(57) Abstract : 

A smart classroom system is disclosed. A teacher is provided with an interface wherein an information or subject to be taught is 

displayed on a screen and is transmitted to each of the student interfaces (1, 2, 3, 4©úĤ) through a communication module. The 

communication module comprises of different components such as internet or cloud server. The teacher starts recording a video 

lecture through a video recording device and this video is transmitted to the students via cloud servers. In real-time learning a 

projector is employed with a smart whiteboard and the teacher starts writing on the whiteboard and the projector continuously starts 

projecting the whiteboard and the communication channel coupled to the projector is transmitting the information to a display screen 

of each of the student interface. The student can ask questions and queries on their display screen and the communication channel 

transmits the queries to the teacher interface with an audio/video visual. 
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(57) Abstract : 

Now-a-day wireless device control is in training, because of its immediate benefit that no wire is deemed necessary; it is less 

challenging to control portable systems. The main objective of this aim is to create a smart home program that utilizes the Android 

application to continue operating electrical household appliances. By identifying the input speech, the smart home system allows 

smart home devices to be handled by using speech recognition. Signal processing is carried out through advanced method. 

Nevertheless, we consider taking advantage of the technology to collect and necessary information via email server in such a way that 

it will be helpful for surveillance system users and for security reasons that we are using optimized encryption method so that humans 

keep records of persons using private servers and use security mechanisms so that any unauthorized user can not break the security 

using the Symmetric encryption. This invention aims to be using the Raspberry pi toolkit to discuss the IoT-based Doorbell with 

additional security features at a reduced manufacturing cost. 
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(57) Abstract : 

This invention relates to compositions and methods for treating essential tremor diseases and related disorders. Particularly, the 

present invention discloses a method and composition of nitric oxide donor (sodium nitroprusside) in essential tremor treatment via an 

intrathecal super fusion. The intrathecal sodium nitroprusside is used to activate the 10000-fold effect to modulate in the essential 

tremor disease treatment. 
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(57) Abstract : 

The invention relates to a smart mechanical voting machine (MVM), comprising: a motor-driven mechanism associated with the 

MVM for connected locking mechanism to unlock the push button after user authentication; Biometric scanner mechanism for the 

authentication of the voter. A locking mechanism mechanically connected with the mechanical assembly to lock the push button; 

Mechanical assembly in communication with the motor-driven mechanism has a push button for casting vote; carry un-printed 

ballots, having a plurality of separate sheets and a stepper motor; an odometer connected with the stepper motor for counting votes. 
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(57) Abstract : 

A high-alkali biomass combustion system is described. The high-alkali biomass combustion system comprising a combustion 

chamber for combustion of high-alkali biomass; a first vertical chamber connected to the combustion chamber; a second vertical 

chamber connected to the first vertical chamber; a first connection unit connecting the first vertical chamber and the second vertical 

chamber at the bottom; a horizontal chamber connected to the second vertical chamber; a third vertical chamber connected to the 

horizontal chamber; a fourth vertical chamber connected to the third vertical chamber; and a second connection unit connecting the 

third vertical chamber and the fourth vertical chamber. 
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(57) Abstract : 

The invention discloses an indoor positioning system for tracking a plurality of essential products through an IOT (Internet of Things) 

device, said system comprising: a plurality of sticky sensor chip, an IOT device, a GUI application, a processor, and a memory card 

communicatively coupled to the processor. The plurality of sticky sensor chip further comprising a communication chip, a solar panel, 

an LED, a vibrator, and a buzzer. The GUI application installed in said IOT device is connected to each of said plurality of sticky 

sensor chip through said communication chip and the sticky sensor chip is tracked using said GUI application based on at least one of 

flash light, ringing, or vibration of said sticky sensor chip. 
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(57) Abstract : 

The present invention discloses a system 100 for forecasting solar irradiance for a solar-based photovoltaic system and method 

thereof, in a defined geographical region over predetermined time intervals to form a data set. The system 100 includes a data 

processing unit 102; an array of sensors 106 to measure current solar irradiance parameters; a display unit 108 to show output data 

values; a set of interfaces 110 with a hardware compatible to the processor; and a memory 104 disposed in communication with the 

data processing unit 102 and storing processor executable instructions. Further, the instructions comprising instructions to: a data 

acquisition unit, which consists of the several sensors 106 and capture the desired data and convert it in a desired format and 

presented to a data processing unit; the data processing unit is connected with display unit 108 and the set of interfaces 110 with the 

hardware. 
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(57) Abstract : 

An economical, authentic, portable IoT based smart digital attendance monitoring system is proposed. The proposed complete system 

is based on both hardware and software as depicted in FIG.2 and FIG. 4a and 4b. In the preferred design the whole hardware system is 

as illustrated in FIG. 2 which can be mounted on the working table in a wooden box for additional security or can be made portable(as 

required). The hardware section has been described in Fig. 2.The operation flow of whole component assembly and embodiments has 

been described in Fig. 3. The presented system has many utilities in terms of low cost, can be used as plug and play mode i.e. no extra 

support needed for its proper working. The presented system has several modes of operation (i.e. start, stop, read, clear and search) 

which makes it more handy. In all the modes a simpler user interface is provided for proper operation. The proposed system is 

designed in such a manner that it can provide a useful mechanism in such a way that whole system can be used in all schools, colleges 

and universities and similar applications. 
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(57) Abstract : 

Disclosed is an IoT based smart-shelf system ©úĕPick-me©úÊ that helps to cater to the everyday needs of physically disabled persons 

either in the hospital or at home. The system contains shelves to hold trays, water bottles, medications, and other articles. The smart-

shelf is operated through a Wi-Fi network using a user-controlled fingerprint-secured pre-installed application in the user©úÊs 

Android device/smartphone. The smart-shelf system reminds of delivering medications or meals through an indicator accompanied by 

buzzer alarm which is pre-set in an Android device/smartphone. Furthermore, the buzzer notifies the users when any obstacle appears 

on its pathway of movement. 
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(57) Abstract : 

Disclosed is a smart village control system for the rural development using internet of things which consists of a plurality of sensor 

units, a plurality of local communication units, a data communication gateway (99) and a cloud based local administration unit. The 

present invention uses plurality of sensors which collects sensory data and communicates to data communication gateway (99) 

through the local communication units using LoRa module and further communicates to cloud based local administration unit through 

the internet. The present invention provides cloud-based storage which enables rural area people to observe the activities and changes 

happening around them through mobile. 
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(57) Abstract : 

The present invention relates to a method for stopping the vehicle to enter the wrong direction on the road which consists of a hump 

(2) which is made inclined or tapered and a compressible spring mechanism (3). The present disclosure moves the hump (2) down due 

to the compressible action of the spring (3) for vehicle to cross it if the vehicle is moving in the correct lane. However, if the vehicle 

is coming in the wrong direction, the hump (2) would act as the right angled wall not allowing the vehicle to cross it. 

No. of Pages : 10 No. of Claims : 4 



The Patent Office Journal No. 43/2020 Dated  23/10/2020                                    54378 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202011044328 A 

(19) INDIA  

(22) Date of filing of Application :12/10/2020 (43) Publication Date : 23/10/2020 

  

(54) Title of the invention : A NOVEL SYSTEM TO CHECK THE QUALITY OF WATER IN SPRINKLERS AND MAINTAIN IT 
 

  

(51) International classification  
:C02F 

1/00 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)Adityam Dutta  

   2)Meenu Chopra 
 

(57) Abstract : 

The present invention is about an instant system to maintain the water quality in garden sprinklers by testing and controlling the pH, 

turbidity and hardness of the water. The said system is capable of sending notifications to local authorities in case of red alerts. 
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(54) Title of the invention : A MODIFIED TANDOORI TAVA 
 

  

(51) International classification  
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(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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(71)Name of Applicant :  

   1)Lovely Professional University 
      Address of Applicant :Lovely Professional University, Delhi 

Jalandhar GT road Phagwara. Punjab India 

(72)Name of Inventor : 

   1)SHARMA, Pushpendra Kumar 

   2)SINGH, Vishaldeep 
 

(57) Abstract : 

The present invention relates to a method and apparatus of making tandoori dishes which consists of a tava (1), wooden handle (2), 

steel rod (3), pins welded with tava (4), inner side of tava (5), and the outer side of tava towards burner (6). In the present disclosure, 

the convex outer surface (6) faces the LPG burner for a very small duration after which concave surface (7) i.e inverted side of the 

tava faces the LPG burner flame resting over the pins (4) to be directly heated by LPG flame causing uniform heating without 

burning. 
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(54) Title of the invention : A SMART HANDLE BASED ON INTERNET OF THINGS 
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   6)JOSHI, Mahendra 
 

(57) Abstract : 

Disclosed is a smart handle based on internet of things which consists of a main unit (100), a door handle (102), and a pair of wall 

hinges (101). The present invention connects on the doors, lockers, drawers with the pair of wall hinges (101) for security purpose. 

The present invention uses the microcontroller (202) which controls all the sensors as well communicate the data through the 

GSM/Wi-Fi (207) module to the owner mobile phone. The present invention authenticates the individual while open the door, drawer, 

locker to protect from any mischief activity. The present invention is easy to use as well easy to maintain. 
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(54) Title of the invention : NOVEL FORMULATIONS OF 5-FLUROURACIL AGAINST DIABETIC RETINOPATHY AND 

PROCESS THEREOF 
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(31) Priority Document No  :NA 
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   3)SINGH, Sachin 

   4)SHARMA, Deep Shikha 
 

(57) Abstract : 

The present invention describes the novel nanostructured lipid carrier formulation based 5 fluorouracil and its effects against diabetic 

retinopathy. The said nanostructured lipid carrier is prepared using novel 5 fluorouracil composition. The said solubility studies going 

to complete within 6th Months. The said the novel nanostructured lipid carrier based 5 fluorouracil enhance the drug absorption and 

molecular targeting. 
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(54) Title of the invention : PASSIVE SMOKERS MASK 
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   4)NARAYAN, Nagendra 
 

(57) Abstract : 

Disclosed is a passive smokers mask which consists of an adjustable band (2), a locking arranging to adjust band (3), an opening 

between layers (4), a Velcro tape (5), an outer layer screen (6), a space for herbal leaves (7), a composite screen (8), a space for toilet 

paper (9) and an inner most layer (10). The present invention is a three-layered mask with two openings (4). The first opening 

contains herbal leaves to absorb nicotine or other harmful combustion, second opening contains toilet paper to purify the smoke. The 

openings are protected with the Velcro tape (5) and an adjustable band (2) adjusts with the locking arrangement (3). The present 

invention is cost-effective, simple to use as well as easy to maintain. 
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(54) Title of the invention : ADJUSTABLE TWO-SIDED SCHOOL BAG 
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(57) Abstract : 

The present invention relates to an adjustable two-sided school bag which consists of a bag (1), a zipping arrangement (2) for 

joining/splitting the two sides, a removable strap (3), and a locking mechanism/ adjustor (4). The present disclosure acts as a simple 

backpack when the zipping arrangement (2) is tightened and locking device/adjustor (4) is completely closed in case of less weight of 

the bag. Here, the zipping arrangement (2) is loosened and the locking device/ adjustor (4) is adjusted when the weight on the bag 

increases. 
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(57) Abstract : 

The present invention is directed to a pharmaceutical composition with modification of ©úîGedunin©ú•  using chemical reactions 

resulting in a novel inhibitor C26H31N2O6F with enhanced pharmacological properties. The compound with broad-

spectrum activities can result in snake envenoming. The Inhibitor compound with activity against the snake venom enzymes can act 

as a potential antidote for the treatment of victims of snake bite. 
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(54) Title of the invention : NOVEL FORMULATION OF POLYHERBAL GINGER TISANE AND PROCESS THEREOF 
 

  

(51) International classification  
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(57) Abstract : 

The present invention describes the novel formulation of potent polyherbal ginger tisane and its beneficial effects on health. The said 

that ginger tisane is known for its anti-oxidant and it is extensively used to detoxify and rejuvenate the human body. It is also anti-

inflammatory in nature and maintaining the healthy digestive system. A lot of herbal tea tisanes are available in the market under 

several brand names. However, these products contain chemical coloring and sweetening agents along with some preservatives, which 

possess a lot side effects such as hepatic and renal toxicity. So, in this polyherbal formulation of ginger tisane only natural ingredients 

are added such as sunthi, shatpushpa, ajwain, elaichi and yastimadhu. 
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(57) Abstract : 

Disclosed is a navigation system for blind people in a building which consists of the controller (10) which receives sensory data from 

the PIR motion sensor (12), an IR sensor (20), the RFID reader (14) and communicates with the ESP32 (11) as well as controls the 

speaker driver (13) to provide an audio signal through the speaker (16). The present invention uses the speaker (16) to provide 

information regarding any kind of obstacle and directions for the destination path. The present invention provides cost-effective, 

RFID based navigation system. 
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(51) International classification  

:A47G 

23/02 

A47C 

7/42 

H04W 

28/26 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Lovely Professional University 
      Address of Applicant :Lovely Professional University, Delhi 

Jalandhar GT road Phagwara. Punjab India 

(72)Name of Inventor : 
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(57) Abstract : 

The present invention is a multi-utility additional attachable assembly to fix with any object, furniture to hold a cup with extendible 

Aluminum metal C brackets. The device is made of sturdy material which is flexible and easy to attach around a driver©úÊs seat with 

Omni-directional movement. This device is portable and highly robust which provide multi-utility for holding a can or flask with an 

extensions clamps to clasp various things at the same time. This device is not spring based, whereas provides tighten grip through nut-

blot system which prevents tripping of the cup, glass or can full of liquid fall due to lack of grip. 
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(57) Abstract : 

The present invention is about a multipurpose utensil lid which can be used for cooking and serving purposes. The lid can spray liquid 

so as to generate flavour and taste while cooking of the food. The lid comes in variable sizes to be used for any type of cooking 

utensil or cooking style. 
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(57) Abstract : 

The present invention is a novel method of data optimization for an efficient patient monitoring wearable device through wireless 

communication. The device establishes wireless based data communication through Long Range (LoRa) communication, Rf modem 

or Node mcu to the display unit.. This device provides contactless treatment between the doctor and the patient for treatment, as the 

display unit displays the patient health details along with the name for doctor access. 
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   1)SHARMA, Pushpendra Kumar 

   2)SINGH, Vishaldeep 
 

(57) Abstract : 

The present invention relates to sustainable multipurpose furniture which consists of the back of furniture (1), seat of furniture (2), 

board on seat (3), cushion (4) for comfort, plastic bottles (5), sanitizer bottle (6), nozzle (7) and board (8). In the present disclosure, 

the plastic bottles (5) can be filled with water, soil or kept empty depending on the requirement of the user and can be arranged to 

make furniture of any shape such as sofa, chair, table, and bed. 
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   2)SINGH, Vishaldeep 
 

(57) Abstract : 

The present invention relates to eco-friendly mosquito repellent lamp which consists of copper base (1) and copper strips (2) to 

protect glass, box (3), air vent (4), glass frame (5), deep/oil lamp (6), oil ( Neem/ Mustard) (7), and flame (8), wick (9), handle (10), 

hook (11), and handle (12). In the present disclosure, the flame (8) converts heavy disinfectants into nano particles and removes all 

the insects as well as mosquitos. Here, the top copper box (3) can be filled with a few dry neem (Azadirachta indica) and Tejpat 

(Cinnamomum tamala) leaves which burn slowly by flame, creating light smoke to throw all the mosquitos out of the room. 
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(57) Abstract : 

Visually impaired people often face difficulty to identify a nominal of money. Indian currency notes are available in different sizes 

and colour with tactile qualities that enable the visually impaired to identify different currency notes, but these tactile makers are worn 

out with usage. Various smartphone-based apps are available for note identification but using smartphone by a visually impaired 

person gets difficult. So, it is necessary to design a device that support visually impaired people in note identification, to overcome 

this problem we have designed a Indian currency identifier which will help visually impaired and blind people to identify Indian 

banknotes easily in less time using colour sensor and sound module that will give output in audio form. Device make use of colour 

sensor to differentiate between currency denomination. Arduino, colour sensor, battery, jumper wires, sound module and software are 

the materials required to design the system. Arduino Uno initiates the colour sensor and then currency note is inserted. The output 

from colour sensor are RGB value which sent back to Arduino Uno which compare to the values that are stored in the memory as 

domains. If these values fall near to the domains, the appropriate note value will be announced by the sound module. The Prototype is 

successfully able to identify 10, 50, 100, 200, 500 and 2000 new and old currency notes.4. This colour sensor based Talking Notex 

will help visually impaired people to correctly identify currency notes using audio signal. Arduino Uno initiates the color sensor and 

currency note is inserted. The output from color sensor are RGB value which sent back to Arduino Uno which compare to the values 

that are stored in the memory as domains. If these values fall near to the domains, the appropriate note value will be announced by the 

Sound module. There are 4 possibilities that money can be placed inside device and for each possibility domains are created, so that 

device can identify correct nomination of Indian currency. There are 6 different new note categories (10 rupees, 50 rupees, 100 

rupees, 200 rupees, 500 rupees, 2000 rupees) in India. An analysis sample set consisted of 4 samples of each note category. The notes 

selected were in various conditions of newness and dataset was created by inserting notes into the device for 4 time for each possible 

orientation. So that 4 sample for each side of note, mean value of RGP is taken and dataset was created for similarly for each side of 

note. 
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(57) Abstract : 

The present invention relates to a tokenless voter verification system and method thereof to provide an automated, secure, justified 

and well tracked voter verification. The system comprises of multiple secondary hosting interface(s) linked to a primary hosting 

interface such that a face scanner and a fingerprint scanner can be attached to the secondary hosting interface for receiving biometric 

samples of a requesting voter one after the other. A microcontroller can verify the voting eligibility of the requesting voter by 

applying a rule module on received biometric samples and a memory unit can cache the details of successfully verified voters. A 

verification method for aforementioned tokenless voter verification system comprises an acquisition step to receive biometric samples 

of voters, a comparison step for scrutinizing the voters according to their area-wise, age-wise and attempt-wise qualification, a 

verification step for displaying and storing the verification results. 
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(57) Abstract : 

The present disclosure relates to a method for prioritizing emergency vehicles such as ambulance, fire engine, or any other VIP 

vehicle. The method comprises: utilizing at least one mathematical model to estimate an increase in the traffic; receiving inputs for 

the queuing theory, wherein the input parameters are selected from a mechanism of arrival, the queuing protocols, and a service 

mechanism; and prioritizing the emergency vehicles. 
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(57) Abstract : 

The present invention relates to improvements in or related to soldering of electronic components on a printed circuit board by reflow 

soldering technique. The invention includes multiple zones, at different temperatures, for this purpose. The novelty is in the technique 

of providing and controlling the energy that the electronic parts (to be soldered) and the printed circuit board get. This novelty ensures 

that the bodies of electronic components remain below the soldering temperature. High heat is applied only to the pcb and the areas to 

be soldered. Thus the invention minimizes thermal damage to the components. The specially designed system maintains uniform 

temperature in each zone while reducing the amount of energy required for the process. A single microcontroller (with appropriate 

electronics) is used. Another novelty of the invention is that the hands are completely free while the process is carried on. Yet another 

feature of the said invention is that the components and the pcb are fully visible during the entire process. The preferred embodiment 

of the invention is cost effective and is also energy efficient. 
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(57) Abstract : 

The present invention relates to the highly secure intelligent door lock system with access control & novel epidemic control for 

operating door wirelessly with restriction to person with pyrexia. The high security intelligent doors lock system comprised of a 

sensor unit which is further comprise of at least one IR temperature sensor unit and an Ultrasonic sensor. 
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(57) Abstract : 

The present invention relates to developing a ternary blend geopolymer concrete incorporating steel and polypropylene fibres. The 

grade of concrete considered was M55. The variables studied were the volume fraction of fibres, viz. steel fibres (0%, 0.5% and 1%) 

and polypropylene fibres (0%, 0.1%, 0.15%, 0.2% and 0.25%). The engineering properties like compressive strength, splitting tensile 

strength, flexural strength and modulus of elasticity of ternary blend geopolymer concrete (TGPC) were reported. The standard tests 

were conducted on TGPC with steel fibres, polypropylene fibres and a combination of steel and polypropylene fibres in hybrid form. 

The process helps in the elimination of cement in concrete. In concrete, cement is the only factory-made product, and its production 

liberates an equal amount of carbon dioxide due to the calcination of limestone and combustion of fossil fuel, which contributes to 

global warming. On the other hand, this invention utilizes and optimizes industrial by-products effectively. It also saves plenty of 

water required for curing the cement concrete to attain the strength as it does not require any water for curing. Therefore, this 

invention is environmental, user friendly and preserves water, one of the important natural resources. The experimental results reveal 

that the addition of fibres in a hybrid form enhances the mechanical properties of TGPC. The increase in the compressive strength 

was found to be nominal, and a significant improvement was observed in the case of splitting tensile strength, flexural strength and 

modulus of elasticity. 
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(57) Abstract : 

The present invention relates to a system for controlling the noise pollution at traffic lights caused by excessive blowing of vehicle 

horns which consists of timers or counters, PLC on traffic lights/controller, a communication system, and an inbuilt chip/ vehicle 

sensor. The present disclosure works in collaboration with the timing of traffic lights with the help of timers or counters. In the 

present invention, system is activated and signals are received by the vehicle sensor in case the traffic signal turns red which 

deactivate the connection of horn and at that time horn cannot be blown. 
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(57) Abstract : 

The present invention describes to formulation of liquisolid fisetin and their composition. The said liquisolid fisetin enhance 

solubility, dissolution and drug loading compared with naÃ¯ve fisetin. 
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(57) Abstract : 

Disclosed is an automatic monitoring and controlling system for mushroom plant using internet of things which consists of a plurality 

of sensor motes for collecting the information about different environment parameters using the soil sensor (11), the temperature 

sensor (12), the humidity sensor (13), the LDR sensor (16) and communicates with the cluster head mote (301) using long range 

communication. The cluster head mote (301) uploads sensory data on the cloud server (401) using internet which further accesses 

through the mobile application (501) using mobile/web. The present invention provides real time monitoring and controlling 

parameters for mushroom plant from anywhere using internet. 

No. of Pages : 19 No. of Claims : 10 



The Patent Office Journal No. 43/2020 Dated  23/10/2020                                    54401 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202011044682 A 

(19) INDIA  

(22) Date of filing of Application :14/10/2020 (43) Publication Date : 23/10/2020 

  

(54) Title of the invention : AN AUTOMATIC RAIN DETECTOR CLOTHESLINE WITH A SHIELDING CABINET 
 

  

(51) International classification  

:D06F 

53/04 

D06F 

53/00 

D06F 

57/12 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Lovely Professional University 
      Address of Applicant :Lovely Professional University, Delhi 

Jalandhar GT road Phagwara. Punjab India 

(72)Name of Inventor : 

   1)KAUR, Parampreet 

   2)SINGH , Mandeep 
 

(57) Abstract : 

The present invention is an clothesline upon sensing of onset rain , move the clothes to the shielding cabinet to prevent from being 

drenched by the rain. The clothesline rotates in clockwise direction upon detection of rain and move the clothes inside the shielding 

cabinet .When the rain stops or the weather is better, the rope rotates in anti-clock wise direction to move the clothes from the 

shielding cabinet to the open area to dry . The motor activates the pulley to pull the clothesline with the clothes upon receiving signal 

from the microcontroller interface through the motor driver. Rechargeable batteries provides power supply to the device upon 

charging . 
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(57) Abstract : 

The present invention relates to a system of illuminating LED light on water jug at night which consists of a clap sensor which is of 

long range, amplifier sensor, timer circuit, and LED (light emitting diode), and a battery which can be either rechargeable/replaceable. 

In the present invention, the sound/clap sensor senses the clapping or snapping of fingers as acoustic signal from a certain range of 

distance and the timer circuit sets the signal to the LED (light emitting diode) to glow water jug for the fixed time. 
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(57) Abstract : 

Disclosed is an IoT based system for water sprayer for cleaning animals which consists of a main module with LED display (103), an 

object and motion detection using sensors (105), an image processing sensor (107), a water sprayer (109), a user device connected to 

IoT (111) and a power supply (101). The present invention uses sensors to detect the presence of animal in the cleaning area and 

sends signal to the main module which further controls the water sprayer for cleaning animal body as well as sends notification to 

user©úÊs mobile phone. The present invention reduces the human effort for cleaning the animals and controls automatically through 

the remote or mobile phone using Bluetooth. 
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(57) Abstract : 

Exemplary embodiments directed to methods for processing ziziphus mauritiana (ber) fruits to yield value added products such as 

syrup of Ziziphus mauritiana (Ber) fruits and ready-to-drink carbonated probiotic infused Ziziphus mauritiana (Ber) fruit juice that 

can be preserved for a longer duration of time are disclosed. It comprises of preparing raw juice of Ziziphus mauritiana (Ber) fruits; 

preparing a Ziziphus mauritiana (Ber) fruit syrup, the Ziziphus mauritiana (Ber) fruit syrup thereof comprising addition of 500g of 

sugar and 10g of citric acid to one litre raw juice of Ziziphus mauritiana (Ber) fruits to obtain a brix value of 50 degrees which is then 

inoculated with varying concentration of revived probiotic lactobacillus cultures, the inoculated Ziziphus mauritiana (Ber) fruit syrup 

incubated at 37Â°C for 48 hours followed by carbonation, filling and corking by passing through a carbonator-cum-crowner 

(SodaStream) machine having lesser astringency and a shelf life of 45 days. 
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(57) Abstract : 

An electrical power inverter is a device which converts Direct Current (DC) to Alternating Current (AC) at a required voltage and 

frequency. The proposed inverter consists of eleven insulated gate bipolar transistor switches with antiparallel diodes, three diodes, 

three capacitors and one DC source, is presented in this disclosure. The inverter of the disclosure is capable of generating thirteen 

level output voltage with reduced total standing voltage (TSV). The proposed inverter provides the additional feature of voltage self-

balancing of the circuit capacitors. 
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   1)Er. Mohammad Tayyab 

   2)Dr. Mohd Tariq  

   3)Dr. Adil Sarwar  
 

(57) Abstract : 

Electrical power inverter converts Direct Current (DC) to Alternating Current (AC). The proposed electrical power inverter comprises 

of twelve insulated gate bipolar transistor switches with antiparallel diodes, a diode, two DC sources and four capacitors, which is 

presented in this disclosure. The inverter of the disclosure is capable of generating an output voltage of nineteen levels and includes 

the self-balancing of the capacitor voltage and a reduced total standing voltage (TSV). 
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(71)Name of Applicant :  
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(72)Name of Inventor :  

   1)Yasir Hasan Siddique 

   2)Falaq Naz 

   3)Rahul 

   4)Sariyah Akhtar  

   5)M Shahid 

   6)Mantasha I 
 

(57) Abstract : 

Parkinson©úÊs Disease (PD) is mainly characterized by the loss of dopaminergic neurons in the substantia nigra followed by the 

presence of Lewy bodies. To date there is no permanent treatment for 

PD, but ongoing trials are presently evaluating new therapeutic strategies. Animal models not only contribute to increase the 

knowledge on the pathophysiology of neurodegenerative disease but also for pharmacological interventions. In this context 

Drosophila melanogaster has been a popular model 

system for understanding the neurobiology of the PD. In our experiments, PD flies were allowed to feed on the diet having 0.1, 0.2 

and 0.3 mM of the compound, (E)-2-(((3-hydroxypropyl)imino)methyl 

phenol (HIMP) for 24 days. The exposed PD flies shows a dose dependent significant increase in the life span and climbing ability 

compared to unexposed PD flies. A significant dose dependent reduction 

in the oxidative stress was also observed in the PD flies exposed to the organic compound under 

investigation. The results suggest a neuroprotective role of the present compound against the PD symptoms in transgenic flies 

expressing human alpha synuclein in the neurons. The molecular docking 

results also support the positive interaction between HIMP and human alpha synuclein. The results conclude that HIMP could be used 

as a possible therapeutic agent against the PD symptoms and future analogous drugs could be designed with desired efficacy. 
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   1)Dr. Mark Edward Fenzl  
 

(57) Abstract : 

A concentrate for preparation of a medical device, medical product, or first aid product includes a gelling agent, a humectant, and a 

preservative. A medical device, medical product, or first aid product prepared from water and a concentrate for preparation of an 

ultrasound gel, including the gelling agent, the humectant, and the preservative. A method of preparing an ultrasound gel includes the 

step of admixing water and a concentrate for preparation of a medical device, medical product, or first aid product, includes a gelling 

agent, a humectant, and a preservative. The concentrate of the present disclosure is configured to be added to be sold, transported, and 

stored in concentrated form to ease transportation, decrease the cost of transportation and storage, optimize storage space, minimize 

product cost, ease use of product, militate against risk of microbial contamination, and decrease risk of product breakdown with 

exposure to UV light. 
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(72)Name of Inventor : 

   1)BITTERLY, Steven 
 

(57) Abstract : 

A small processor produces potable water from contaminated water. Its components mount in a hermetically sealed housing, which 

include a boiler-condenser assembly and a compressor unit. Contaminated water is injected onto one or more aluminum shells" inside 

surface of the boiler-condenser assembly. Shell rotation enhances boiling heat transfer by causing the water to form thin films on the 

shells" inside surface. Shell rotation also enhances condensing heat transfer by assisting in removing the purified condensate from the 

shells" outer surface. The change of phase heat of condensation energy from vapor to liquid transfers through the shells to the boilers 

to cause boiling. Vapor boiled inside the boiler chambers flows toward the compressor, which raises the vapor"s pressure and 

temperature to drive the process. Shell rotation causes centrifugal force that holds and directs concentrated un-boiled remaining water 

on the shells" inside walls towards the output pumps. Wipers mounted adjacent each shell"s boiler surface smooth contaminated 

water. Wipers adjacent the condenser surfaces help remove condensate from that surface to present a clean condenser for improved 

condensation. 
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   4)ZHENG, Renwei 
 

(57) Abstract : 

A battery module comprises: a plurality of batteries (1) arranged in a length direction (L); an end plate (2), disposed at the end part of 

the plurality of batteries in the length direction (L); an FPC (3), wherein the FPC (3) comprises a main body portion (31) and a bent 

portion (32), the main body portion (31) being located above the corresponding battery (1) in a height direction (H) and being 

electrically connected to the corresponding battery (1), the bent portion (32) being bent and extending from the main body portion 

(31) and being located on the lower side of the main body portion (31), the bent portion (32) being fixedly connected to the end plate 

(2); and a connector (4), fixedly connected to the bent portion (32) of the FPC (3) and electrically connected to the FPC (3). In the 

battery module, the connector (4) is fixedly connected to the bent portion (32) of the FPC (3), and the bent portion (32) is fixedly 

connected to the end plate (2). Therefore, the connector (4) is fixed to the end plate (2) by the FPC (3). When the connector (4) is 

subjected to a vibration shock, the flexible characteristic of the FPC (3) can be used to transfer and release the shock.  
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(54) Title of the invention : ©úîNOVEL SOXHLET APPARATUS©ú•  
 

  

(51) International classification  
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(57) Abstract : 

The present invention relates to a novel Soxhlet Apparatus to reduce energies in the form of electricity, solvent evaporation, heat, 

time, space, glass and increased extractability of the solvent from the crude drug. 
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   1)CHATTERJEE, Pradipta  

   2)GUPTA, Mukesh Kumar 

   3)SONI, Rahul 
 

(57) Abstract : 

ABSTRACT A TORQUE CONVERTER HOUSING FOR A TRANSMISSION SYSTEM OF A VEHICLE The present invention 

relates to a torque converter housing (2) for a transmission system of a vehicle. The torque converter housing (2) is positioned 

between the engine (1) and the transmission (3). The present invention facilitates quick mounting of transmission system. The 

housing (2) comprising a first projected surface (2A) and a second projected surface (2B) that is defined on the housing (2). A first 

opening (10) is defined on the upper half portion of the housing (2) while a second opening (11) is defined on the lower half portion 

of the housing (2). The advantage of these opening is that they provide a twin access for assembling flex plates (7, 8) and for 

mounting a power train of the vehicle.  
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(54) Title of the invention : A TAIL SHAFT HOUSING FOR INTEGRATING TRANSMISSION AND TRANSFER CASE OF A 

VEHICLE POWERTRAIN 
 

  

(51) International classification  

:H01M0010440000, 

G11B0017049000, 

G03G0015080000, 
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B65D0006220000 
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   1)CHATTERJEE, Pradipta  

   2)GUPTA, Mukesh Kumar 

   3)SONI, Rahul 
 

(57) Abstract : 

ABSTRACT A TAIL SHAFT HOUSING FOR INTEGRATING TRANSMISSION AND TRANSFER CASE OF A VEHICLE 

POWERTRAIN The present disclosure envisages a tail shaft housing (6, 50). The tail shaft housing (6, 50) is configured to integrate 

transmission case (3) and transfer case (2) of a vehicle powertrain. The housing (6, 50) comprises a tail shaft (40), a support bearing 

(10), a speed sensor toner ring (20), a cutout portion (30). The support bearing (10) is configured to secure the tail shaft (40) with the 

housing (6, 50). The support bearing (10) is further configured to eliminate potential unsupported vibrations of the tail shaft (40). The 

housing (6, 50) optimizes power train layout and eliminates the need of a rear end cover oil sealing and an output shaft speed sensing 

arrangement in the power train transmission. The housing (6, 50) further reduces the weight of an independent mounting arrangement 

of transfer case used in four-wheel drive vehicle power train.  
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(57) Abstract : 

ABSTRACT DEVICE FOR COMMON MODE VOLTAGE REMOVAL Disclosed is a device for common mode voltage removal 

with balancing technique. The device includes a plurality of resistor networks 200 connected with op-amp based circuits 201. The 

resistor networks 200 include the first resistor network 210, the second resistor network 240 and the third resistor network 250 

connected to the second op-amp based circuit 230. The first resister network 210 receives input and connected to said first op-amp 

based circuit 220, the output of first op-amp based circuit being connected to input of second op-amp based circuit, and connecting 

the output of second op-amp based circuit 230 along with input voltages from first resistor network 210 being connected to the 

combination of second resistor network 240 and third resistor network 250. The present invention reduces common mode voltage in 

the signal that substantially increases the common mode rejection ratio of an amplifier without affecting the nature of differential 

voltage. (Fig. 2A for Publication)  
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(57) Abstract : 

Present invention relates to a non-combustion machine or system for waste destruction or decomposition and exhaust clean and non-

harmful gas to atmosphere. The present invention uses plasma heat generated by the exothermic reaction taking place between the 

organic substances of the solid waste and ionised air contained in the solid waste machine. After this reaction, generated flue gas is 

filtered; cleaned and then exhausted to make the atmosphere healthier to the lives.  
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   5)KUMAR, Krishan  
 

(57) Abstract : 

The present disclosure provides a system and method for providing live streaming of video data. The system includes: a storage unit 

to store a plurality of waiting to transmit a set of multimedia data signals from one I-frame to next I-frame; an index assignment unit 

to assign an index number to each multimedia data signal to be transmitted; a latency calculating unit to calculate latency count in 

transmission upon transmission of the set of multimedia data signals such that a predefined condition is checked, by a conditioning 

unit; a transmitting unit adapted to transmit the set of multimedia data signals, I-frames, inter-coded frames (P-frames) based on 

calculated latency count; and an elimination unit configured to, when the latency count is equal to the predefined condition, eliminate 

at least same number of un-transmitted P-frames prior to an immediate next I-frame waiting to be transmitted in the storage unit. 
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(57) Abstract : 

A system and method for determining accurate elevation data of a terrain by using a UAV is disclosed. The disclosed system and 

method are based on a photogrammetric camera for capturing images of the terrain in direction of a photogrammetric camera view 

axis to determine a geospatial data of the terrain along the photogrammetric camera view axis; and a laser rangefinder unit to emit 

laser beams in direction of a laser rangefinder axis to generate one or more virtual ground control points on the terrain, and determine 

elevation of one or more objects at the one or more virtual ground control points for each of the images captured by the 

photogrammetric camera, wherein an elevation determination unit is configured to determine the elevation data of the terrain by 

evaluating the laser rangefinder unit elevation data with respect to the geospatial data of the terrain. 
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(57) Abstract : 

Disclosed is a retrofit grab handle assembly (100) placed within an inner wall (102) of an entry gate of a train coach. The retrofit grab 

handle assembly (100) includes a housing (104) and a grab handle (106) . The housing (104) is attached within the inner wall (102) of 

the entry gate of the train coach. The grab handle (106) is placed in the housing (104) . The grab handle (106) is extended from the 

housing (104) to facilitate a passenger to hold the grab handle (106).The most illustrative drawing: FIG. 1. 
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(57) Abstract : 

The present disclosure provides a handlebar assembly (100) for a bicycle. The assembly (100) comprises a handlebar (102) defining a 

body (104) and a stem portion (106), and a spacer (112) secured at bottom of the stem portion (106), wherein the spacer (112) is 

cylindrical and defines an opening (112b) at an off-centre position on circular face of the spacer (112), wherein the opening (112b) is 

configured to internally route a cable. The assembly (100) further comprises an accessory operatively coupled to the handlebar (102), 

wherein the accessory is any or a combination of an indicator (304a, 304b), a headlamp (208), a display unit (202) or a keypad (302).  
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(57) Abstract : 

The present disclosure provides a lock assembly. A housing includes: at least one locking element adapted to move linearly between a 

first position defined as the at least one locking element having a first end away from a surface of the disc of the wheel, and a second 

position defined as the at least one locking element moving towards the disc such that the first extends into any of the slots on the disc 

of the wheel. A gear train is coupled with the at least one locking element and is adapted to effect linear motion of the at least one 

locking element between the first position and the second position. An actuator is adapted to actuate the gear train to effect the linear 

motion of the at least one locking element between the first position and the second position. 
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(57) Abstract : 

In case UNCONTROLLED speed force of vehicles or any carriages involved in an accident, back panelled seat is proposed to be 

fitted for occupier's safety. The driver too will be fitted with the back panelled seat arranging and shifting the carriages equipments 

behind the customary driving seat with a video screen to be fitted in front of the driver so as to enable him to see a clear front view of 

the driving track.  
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(57) Abstract : 

DOUBLE NOSE COMPOUND CAM DRIVEN PISTON ABSTRACT Now-a-days, attempts have been made how to enhance the 

efficiency of any system and conserve the energy. In the present work, the profile of cam is designed in such a way that it will give 

two times movements to piston in one cycle of its operation. By using the developed design, any system using the piston assembly 

can roughly be operated at double the efficiency. Thereby saving the power / energy to be used for operating any such systems. The 

levers and linkages are so designed that they can be used with any of the mechanisms available in the market and which are required 

to be operated at double the efficiency.  
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(57) Abstract : 

The present invention relates to a machine learning based wearable assistant device for visual impaired person in shopping mall. The 

objective of the present invention is to solve the problems in the prior art related to adequacies in technologies of assistant device for 

visual impaired person. The wearable assistant device comprises a smart glass module, a communication module and a guiding 

module, to assist the visual impaired person in move and purchase the product in the shopping mall.  
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(57) Abstract : 

ABSTRACT Our Invention ©úîIntelligent Encrypted Data Search ©úîis a system and process for real-time data encryption of input 

data and also a character numerical value audio, video associated with the input data is encrypted. The encoded character (in binary, 

try base, tetra base) numerical value is then associated with a glyph corresponding to the input data and the encoded character 

numerical value and the glyph are then stored in a local, global data database. The invented method also a data base management 

system encodes information (such as the field values of a database record, or the words of a text document, audio document, video 

document, symbol document, etc.) so that the original information may be efficiently searched by a computer. The invented is 

encoded into a small "signature" or code word. A base or "leaf" signature is computed by a known technique such as hashing and also 

the logical intersection (AND, OR, NAND) of each possible combination of pairs of bits of the base signature is computed and the 

result is stored as one bit of a longer combinatorial signature. The bitwise logical union (bit-OR, NAND, NOR) of the combinatorial 

signatures of a group of records produces a second-level combinatorial signature representing particular field values present among 

those records and also the higher-level combinatorial signatures are computed similarly. The combinatorial signatures avoid a 

"saturation" problem which occurs when signatures are grouped together, and a "combinatorial error" problem which falsely indicates 

the existence of non-existent records, thereby significantly improving the ability to reject data not relevant to a given query. When the 

combinatorial signatures are stored in a hierarchical data structure, such as a B- tree index of a database management system, they 

provide means for more efficiently searching database records or document text by eliminating large amounts of non-matching data 

from further consideration.  
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(57) Abstract : 

ABSTRACT Title: - MemSimRT for Memory management in Real-time operating System Since last four to five decades, most of the 

operating systems have been used dynamic memory allocation for processing which requires communicating explicitly with memory 

allocator component. Though memory allocation algorithms have been analysed and worked upon broadly since 1960, it has been 

observed that there is less attention given to the multiprocessor architecture and real-time operating system as well. Most of the 

algorithms have been designed such that, they are applicable for the general-purpose operating system and do not fulfil the necessities 

of real-time systems. Moreover, limited allocators designed to support real-time systems which are not completely scalable for 

multiprocessors. In the 21st century, as we have entered an era of high-performance computing, the demand for multi-core 

architecture has gained momentum. NUMA architecture-based systems are the outcome of this tendency and offer an organized 

scalable design indicating that a few dynamic memory allocators are available. However, these dynamic memory allocators are not 

capable of performing on a multiprocessor architecture and do not comply with real-time system requirements as well. Researches 

have proved that the existing memory allocators for any operating systems which support NUMA architecture are not suitable for 

real-time applications. Hence, there is a need to have a dynamic memory allocator which can perform well on SMP and NUMA based 

soft real-time systems, with better execution time and less fragmentation. This research is carried out in the same direction to achieve 

the aforementioned goal of a dynamic memory allocator for real-time systems. 
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(57) Abstract : 

The present disclosure relates to the field of wireless communication and discloses a system for providing notification of an 

approaching emergency vehicle. The system comprises tracking units and alerting units. Each tracking unit is associated with an 

emergency vehicle, and is configured to generate and broadcast vehicle type information and a location signal. At least one alerting 

unit of the plurality of alerting units is associated with a vertical post. The alerting unit is configured to receive the broadcasted 

vehicle type information and location signal. The alerting unit is configured to compute the distance between the associated vertical 

post and the emergency vehicle based on the broadcasted location signal, and is also configured to generate notification based on the 

computed distance and the vehicle type information. The system alerts non-emergency vehicles and pedestrians about the approaching 

emergency vehicle resulting in elimination of emergency vehicle being stuck in traffic congestion.  
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(57) Abstract : 

Exemplary embodiments of the present disclosure are directed towards a system (100) and method (200) for facilitating accurate 

tracking of real time locations, comprising: installing the receiver chip in the unmanned aerial vehicle (103). Initiating the location 

positioning identification process of the unmanned aerial vehicle (103) by the receiver chip. Connecting the first (101) and second 

(102) constellation satellites to the receiver chip to obtain the location position coordinates of the unmanned aerial vehicle (103). 

Calculating the median location by combining both location position coordinates obtained by the first (101) and second (102) 

constellation satellites wherever available. Fixing the location positioning of the vehicle or unmanned aerial vehicle (103) using the 

median co-ordinates. Achieving the higher accuracy of location (<=2 mts) by using median coordinates. Tracking the relative position 

of the unmanned aerial vehicle (103) increasing the accuracy from 5 meters to less than or equal to 2 meters. 
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(57) Abstract : 

Exemplary embodiments of the present disclosure are directed towards a system (100) and method (400) for landing an unmanned 

aerial vehicles by scanning a machine readable code (302), comprising: issuing the unique machine readable code (302) to the second 

computing device (304) and the unmanned aerial vehicle (308) by the location detection and user identification module. Reaching the 

delivery location of the second computing device (304) by the unmanned aerial vehicle (303) with an object (303). Scanning the 

machine readable code (302) displayed on the second computing device (304) by using the camera (314) of the unmanned aerial 

vehicle (308). Initiating the landing of the unmanned aerial vehicle (308) at the accurate location of the second end user to deliver the 

object (303).  
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(57) Abstract : 

ABSTRACT A JAMMING DETECTION SYSTEM FOR A WIRELESS SENSOR The present disclosure relates to a jamming 

detection system and discloses a jamming detection system (10) for a wireless sensor network (100). The system (10) comprises a 

rule-based jamming detection engine (12) and an adaptive learning module (20). The rule-based jamming detection engine (12) 

comprises a fuzzification module (14), a memory (16), and a computation module (18). The rule-based jamming detection engine (12) 

is configured to compute a jamming cut-off value to detect the presence of jamming in sensor nodes (105A©úò105E) and in the cluster 

heads (102). The adaptive learning module (20) is configured to cooperate with the rule-based jamming detection engine (12) to 

optimize the detection of the presence of jamming in the sensor nodes (105A©úò105E) and in the cluster heads (102). 

Advantageously, the system (10) has a simple design and accurately detects the jammed nodes.  
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(57) Abstract : 

ABSTRACT ©úîAIR DIFFUSER©ú• Embodiments herein disclose an air diffuser (100) in an air conditioning system. The air 

diffuser (100) includes a louver (100A) with a fixed part and a plurality of movable panes; a movement controller (100D) connected 

to the louver (100A) and to a motor (100E), wherein the movement controller (100D) enables the plurality of movable panes to move 

linearly corresponding to a rotary motion of the motor (100E); a trigger controller (100C) connected to the motor (100E), wherein the 

trigger controller (100C) is configured to trigger the motor (100) based on a difference between a desired value and a measured value; 

and a movement tracker (100B) identifying at least one position of each of the plurality of movable panes of the louver (100A), 

wherein the movement tracker (100B) is connected to the trigger controller (100C) in a feedback path. FIG. 1A and FIG. 1B  
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(57) Abstract : 

A system (100) for transporting and aligning layers (L) of a baked confectionery (1) is disclosed. The system (100) includes a 

conveyor assembly (200) which includes a conveyor belt (300) which is configured to receive a plurality of stacks (1a) of the baked 

confectionery (1). The confectionery is baked in baking station (BS) and transported to the packaging station (PS). Further, an 

alignment mechanism (400) is positioned on the conveyor assembly (200) wherein the alignment mechanism (400) comprises a 

stopper member (2). The stopper member (2) is movable between the first position (FP) and the second position (SP). The alignment 

mechanism also includes an adjustment member (3) which is mounted adjacent to the stopper member (2) wherein the adjustment 

member (3) is operable between the rest position (RP) and the alignment position (AP). Figures 1 and 2 are the representative figures.  
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(57) Abstract : 

The present invention relates to a compound of formula (I) or a pharmaceutically acceptable salt thereof, and the synthesis of 

paracetamol linked triazole derivatives to target estrogen receptor positive breast cancer. About 80% of all breast cancers are Estrogen 

receptor-positive (ER+). The paracetamol linked triazole derivatives are privileged scaffold for exploration of their Anti-bacterial, 

Anti-oxidant and Cytotoxic activities especially (Breast cancer activity).  

No. of Pages : 28 No. of Claims : 7 



The Patent Office Journal No. 43/2020 Dated  23/10/2020                                    54433 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202041028278 A 

(19) INDIA  

(22) Date of filing of Application :02/07/2020 (43) Publication Date : 23/10/2020 

  

(54) Title of the invention : A NOVEL METHOD OF A LOW COST HYGIENE SMART TOILET SYSTEM USING INTERNET 

OF THINGS 
 

  

(51) International classification  

:G08B0021240000, 

A61K0008410000, 

A47K0005120000, 

B60S0001560000, 

G06Q0010060000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr.C.ANNA PALAGAN  
      Address of Applicant :Professor, Teegala Krishna Reddy 

Engineering College, Meerpet, Saroor Nagar, Hyderabad, India-

500097. Telangana India 

   2)Dr.M.NALINI  

   3)Dr.T.PRABAKARAN  

   4)Dr.N.VENKATADRI  

   5)Mr s. P.Jyothi 
(72)Name of Inventor : 

   1)Dr.C.ANNA PALAGAN  

   2)Dr.M.NALINI  

   3)Dr.T.PRABAKARAN  

   4)Dr.N.VENKATADRI  

   5)Mrs. P.Jyothi 
 

(57) Abstract : 

Dreadful infections are triggered by growing microbes and viruses. It's because of the unhygienic world surrounding us. Major 

diseases arise if the washrooms are not properly maintained. When it comes to public housing, this is becoming a very serious 

problem. With multiple housekeeping services, it is often challenging to clean the washrooms properly.. So an alert cum feedback 

system is developed that helps housekeepers get alert when the washroom is not clean. The state of the washroom is changed with the 

usage of the sensor. The cleaning phase of the worker shall be noted by means of the wrist band integrated with the RFID tag that 

records the employee Id. Once an alert is received the cleaners immediately clean the respective washroom which is registered back in 

database. Also through feedback system the public users can revert back the issues of washroom. This helps to maintain hygiene 

which keeps us away from severe impacts.  
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(57) Abstract : 

MODIFICATION OF PALLET STONES OF MECHANICAL WATCHES BY GRAHAM©úÊS ESCAPEMENT METHOD. 

Inventor: S N SHEIK UMAR SAHITH. OBJECTIVES: PROBLEM PALLET JEWEL STONES CURRENTLY USED. Pallet jewels 

are made of red sapphire crystals or ruby. A tiny bar shaped jewel stones with slope ends are used to reduce friction of escapement 

wheel movement in mechanical watches. It has the following errors. 1. Banking delay of escapement wheel teeth with pallet stones of 

Swiss lever or pallet fork. 2. Banking and debanking error of escapement wheel teeth with pallet stones during the movement of pallet 

fork creates forward and backward movement of escapement wheel. 3. Propulsion of both pallet jewels in the propulsion side of the 

pallet jewels are not even due to the sharp edge in the upper corner of pallet jewels. 4. The slope edge made in pallet jewels will not 

give constant force to the lever movement. SOLUTION: REDESINGED PALLET JEWEL STONES PROPERTIES. Newly designed 

functional part of the pallet jewels obey all the physical and mathematical principles required. Above said all the problems were 

eliminated. ADVANTAGES. 1. By this new pallet model, the banking and debanking errors which was observed in old model pallets 

with escape wheel teeth was removed. 2. Banking of escape wheel teeth can be done at any position on the newly designed pallets. 3. 

Defined width of pallet stones which was not met by old pallets. So club structure of escape wheel teeth was not necessary. 3. Since 

club structure of escape wheel teeth was removed by new pallets, there will be reduction in the hitting sound produced by escape 

wheel teeth with pallets. 4. Problem associated with old type slope end based pallet stones was removed by introduction of extended 

convex and concave ends. 5. Necessary displacement of lever fork is made by curved ends made on the interactive end of pallets. 6. 

By this pallet model, lever gets even sized arms and same displacement angles on both sides. Which was not met my old type pallets. 

REDESIGNING OF PALLET JEWELS. Either the pallet jewels or equivalent material was designed and position of pallet stones 

were taken from the interactive circles made by Graham©úÊs escapement method (George Graham 1715). An angle of 60 degree 

covering two points of escape wheel circle allowed to interact with the circle made from the axis of pallet lever. The required size of 

arched pallet stone was taken from the circle. The interactive end of the pallet stones were further modified with convex and concave 

structure which was taken from the respective position in the circle of escape wheel. Similar attempt was made by Benjamin Vulliamy 

(1780s) for clocks called Vulliamy pallets, a metal pallets based on Graham©úÊs method. But he used slope ended pallets instead of 

convex and concave ends which provide less displacement than required.  
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(57) Abstract : 

The main design of the present invention discloses the framework for optimal conformal antenna designs, which comprises the 

parameters in the conformal antenna, optimization process, and update circuit. The major contribution of the present invention is to 

generate more optimal designs in the conformal antenna and also to maximize the performance parameters present in the conformal 

antenna. Usually, the design of the antenna will be changed based on their applications, but in this present invention, the appropriate 

designs will be calculated automatically by using an update circuit included in the framework. The parameters receive the input 

signals and pass to the optimization process for calculating the elements spacing, directivity, and arithmetical calculation between 

gain and directivity, and then update the antenna circuit to generate the optimal design. [To be published with Figure.1]  
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(57) Abstract : 

Water scarcity is the one of the vulnerable challenges for the society. Water management networks play a major role in water 

distribution, checking the water quality and identifying the water leakage in the pipes both in underground and above the ground. A 

centralized control room designed with local IOT computing machine to monitor and identify the leaks in the water distribution 

networks. Adaptive machine learning algorithm is used for optimization. Here Adaptive learning algorithm is used intelligent swarm 

optimization algorithm. AI based swarm optimization techniques are used in smart IOT system for detecting the water quality and 

also used to identify the leakages and giing proper solution for the leakage. Presence of human is not necessary, since physical 

parameters are drawn from the sensors and optimized instantaneously.IOT based system plays a major role for collecting the data 

from the various sensors and processing the data©úÊs and give proper solution for the problems. Data analytics plays a major role in 

obtaining the accuracy better and better. Since we are (using) soft computing techniques, designed system will learn from its previous 

mistakes. 
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(57) Abstract : 

A novel system is proposed to determine the intensity, fundamental vibrational frequencies and molecular structure of the vibrational 

bands. B3LYP and HF combined 3-21+G are used to determine the molecular structure optimization and the harmonic frequency 

vibrations of the compound. The proposed system comprises of Vibrational spectroscope with modules for Sampling, 

Monochromator, Detector and Amplifier. As the initial step, the geometries are optimized by relaxing the DFT/3-21+G and HF/3-

21+G basis sets potential energy surfaces. A GAUSSIAN 09W package is used in our design to optimize depolarization, Raman 

activity, IR intensity, fundamental vibrational frequencies, true rotational constants and geometrical parameters. The various 

parameters assessed includes dipole moment, atomic charges, Raman activity, IR intensity and fundamental vibrational frequencies. 

On combining the output obtained from GAUSSVIEW program and also taking into consideration its symmetry of other molecules 

available, we are able to attain a high degree of accuracy. 
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(57) Abstract : 

The present invention helps to know the mechanism of biodeterioration of marine concrete structures by the Green Algae - 

Chaetomorpha antennina. To determine the biodeterioration by algae, concrete cubes were casted and kept in marine environment. 

Colonization of algae starts after 9 months of casting concrete and thereafter the metabolic activity of algae starts and the concrete 

begins deteriorating. The mechanism suggested shows how the fatty acids formed during metabolism of algae is converted into 

dicarboxylic acid by aerial oxidation. These dicarboxylic acids react with the strength imparting compounds namely calcium oxide of 

concrete resulting in end product which lack mechanical strength and thus result in biodeterioration of concrete. The occurrence of 

biodeterioration is also confirmed by analytical investigations. Thus the biodeterioration process explained above helps in the design 

of concrete to withstand algal effects and also to increase the life span of the structures. 
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(57) Abstract : 

The present invention relates to a method of diagnosis of glaucoma in biomedical images using advanced image analysis techniques 

and novel algorithms. The objective of the present invention is to solve the problems in the prior art related to adequacies in 

technologies in the diagnosis of glaucoma in fundus images of eyes. 
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(57) Abstract : 

Abstract Now days the technology is increasing rapidly, that leads to an up gradation in home security system. Automation in security 

sector makes it more authentic. Smart home security control system has become indispensable in daily life. There are many electrical 

equipment"s are available in home which are in necessity of monitoring from a remote area all at a time. The leverage obtained by 

preferring this system over the similar kinds of existing systems is that the alerts and the status sent by the wifi connected 

microcontroller managed system can be received by the user on his phone from any distance irrespective of whether his mobile phone 

is connected to the internet In this home security robot is proposed along with machine learning based face detection technique. A 

stand alone system through Internet of Things as a network of communication is implemented. 
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(57) Abstract : 

In this invention smart class room encourages constant exercises to improve the learning norms. The brilliant study hall framework 

incorporates an intelligent board, smart class room, a work from home that is interconnected through a correspondence 

organization. In this IoT Smart class it is interrelated with the cloud server for teaching purpose. This invention will help us to create 

new ideas for the social issues. In smart class room student can access through smart mobiles to watch the online classes and upload 

and download class materials, videos. Exams are conducted through online, and student©úÊs assigned homework, online lecture 

assignments etc. Students can access campus own portal for download materials, homework, exam etc. It creates a new idea and 

technology used for student to save time for travelling school or college. Students are must attend online classes regularly based on 

attendance report students allowed to attend internal exam and semester exam or annual exams for school students . IoT based cloud 

computing technology provide intelligence system, unified campus portal services, security and maintenance system. In this smart 

class how IoT and Cloud are restructure the regular class and new teaching methods. The annotated document can be shared with the 

attendees in the classroom. The system allows the control and coordination of the interactive board, smart devices, and the servers to 

deliver an interactive setup in the classroom and facilitates the information transmission to and from the attendees. 
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(57) Abstract : 

Novel Sustained release tablet within the Immediate release tablet (NSIRT) of Hepatoprotective drugs of Ursodiol (10%) and 

Ezetimibe (5%). The Nano form of each drug was optimized by Critical process parameters (CPP), Critical material attribute (CMA), 

critical quality attributes (CQA). Then the conversion of nano formulation to lyophilized powdered form into core tablet which has 

sustained release Ezetimibe compressed with aloe mucilage within the compressed immediate release ursodiol tablet. The In-vitro and 

In-vivo studies of optimized formulation(F12) reveals the combination exhibits synergetic effect because of the natural aloe polymer 

to get enhanced bio availability as 3-fold increment helps to overcome the challenges to accomplishing drug concentration with in the 

targeted therapeutic index (TI). KEYWORDS: NSIRT,Hepatoprotective, Ursodiol ,Ezetimibe ,Aloemucilage. 
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(57) Abstract : 

One of the major concerns for the government in terms of security is the safety of the citizens. We have come across many cases in 

which the individuals have access to the ammunition without having the required license. Inadequacy in the management of weapons, 

especially those which remain reserved is the major contributing factor. Individuals submit counterfeit documents to some third party 

dealers who help them in getting a fake arms license. That"s not all, no one knows whether the individuals who use the ammunition 

with the fake license have any criminal background at that time. The production of such reserved deteriorating weapons is creating a 

huge problem leading to an unsafe environment among the citizenry. In this chapter, we lay forward a model that helps to overcome 

these challenges with the help of blockchain technology. In our model, we will be providing a digital gun safe just like a bitcoin(BTC) 

wallet which stores each and every information about an individual securely and it helps us in identifying whether the person who has 

a weapon holds an original arms license or has a fake one and also checks whether the person has a previous criminal record on his 

name. Since blockchain is immutable and hackproof, this technology can be used to eliminate the above claims and improve the 

ownership, traceability of the weapon and keeps the records securely inside the digital safe. Although the use of blockchain 

technology has some constraints when a large number of records are to be stored inside the safe, it©úÊs properties can be used to 

improve the current scenario. 
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(57) Abstract : 

ABSTRACT: Title: Automated Self-Precision Validation Accelerometer and System for Machine Diagnosis An automated self-

precision validation accelerometer is configured for machine diagnosis to ensure efficient and accurate vibration readings from the 

machine. The accelerometer sensor system includes various components to conduct self-precision validation test and machine 

diagnosis. The accelerometer sensor system mainly comprises two accelerometer sensors for more data acquisition. The usage of two 

tri-axial accelerometers allows to identify ill-health of the sensors through a self-precision validation test conducted by a firmware 

module which is configured in the microcontroller unit that triggers the accelerometers to conduct in built self-test at specific 

constraints. The system 300 for self-precision validation accelerometer sensor comprises a power supply unit 301, a self-test sensor 

assembly 302, a wireless interface unit 303, and an external device 304. The firmware module 302c further sends a report on the test 

to the external device 304 through a wireless interface unit 303 advising for the replacement of sensor or to run the machine. 
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(57) Abstract : 

ABSTRACT: Title: Multi-level Referrals Based Incentive Reward System for Retail Commodities The present disclosure proposes a 

multi-level referrals based incentive reward system by a business organization for retail commodities that provides continuous 

incentives, referral benefits, and promotional benefits to registered individuals based on multiple criteria that include business 

turnover and referral criteria thereof. The multi-level referrals based incentive reward system comprises a registration module 101, a 

referral module 102, a unilevel registration module 103, a revenue calculation module 104, a promotion module 105, a referral 

calculation module 106, and an incentive calculation module 107. The system provides promotional benefits, royalty benefits, referral 

benefits, unilevel and unilevel gap benefits, and rewards to registered users of the organization thereby improving their financial 

stability. The proposed multi-level marketing system provides income to the associates at unlimited pace for referrals. The system 

credits rebirth Ids to the users which in turn increase the income to a user after certain number of referrals in various stages. 
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(57) Abstract : 

The present disclosure relates to an electrochemical energy storage device and a process thereof. Transition metal sulphides are tried 

as a new type of electrode materials for supercapacitors and good performance. Cadmium doped CuS nanostructures are prepared via 

a sample hydrothermal process at 130Â° C. Nanocomposite of cadmium doped CuS are the focus of intensive study due to potential 

applications in diverse fields. The nanostructures are characterized by XRD, FTIR, SEM/ EDS and TEM. The XRD pattern reveals 

that the Cd nanoparticle incorporated CuS shows crystallite nature and the crystallinity increases with addition of cadmium on 

CuS. Electrochemical analysis is performed using a 2M KOH electrolyte in the technique called CV and EIS study. Cd-CuS exhibits 

hexagonal architecture and the specific capacitance is calculated as 458 F/g at 5mV/s scan rate. The high utility of pseudocapacitive 

Cd-CuS is achieved only in highest doping concentration of cadmium on CuS. 

No. of Pages : 29 No. of Claims : 10 



The Patent Office Journal No. 43/2020 Dated  23/10/2020                                    54447 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202041044624 A 

(19) INDIA  

(22) Date of filing of Application :13/10/2020 (43) Publication Date : 23/10/2020 

  

(54) Title of the invention : COST COHERENT CONTROL AND SYSTEM EFFECTIVENESS FOR MINI GRIDCONNECTED 

DC SOURCE BASED DISTRIBUTED GENERATION 
 

  

(51) International classification  
:H02J 

3/38 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Ananda M.H 
      Address of Applicant :Assistant Professor School of Electrical 

and Electronics Engineering REVA University, Rukmini 

knowledge park, Kattigenahalli Bangalore-560064 Karnataka 

India Karnataka India 

   2)Burri Ankaiah  

   3)Sujo Oommen 

   4)Mahesh Kumar 

   5)Dr.Rajashekar P.Mandi  
(72)Name of Inventor : 

   1)Ananda M.H 

   2)Burri Ankaiah  

   3)Sujo Oommen 

   4)Mahesh Kumar 

   5)Dr.Rajashekar P.Mandi 
 

(57) Abstract : 

Mini -grids square measure the viable choice for remote areas wherever increasing the most grid would be too valuable for each 

utilities and customers. And whereas most of those presently consider hydropower and diesel, the falling prices of star installations 

can modification that while not compromising the affordability of the electricity created from these systems. Grid connected operation 

on Distributed Generation (DG) is much to handle providing reliable and stable provide. The islanding is that the condition wherever 

Distributed Generation (DG) keeps on operating with the utility separated. It©úÊs customary to find islanding once it involves 

making certain continuing stable service, beside the security of person and therefore the client instrumentality. A DC source-based 

Distributed Generation (DG) with the utility and operates in grid connected and supposed islanding mode of operation. It provides the 

cost-Coherent management and effectiveness of mini grid associated distributed generation system. 
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(57) Abstract : 

An ergonomic vessel (100) for carrying a liquid, the vessel (100) comprising: a top portion (102) to pour out the liquid through an 

opening (108), the top portion (102) comprises: a lip (110) at a proximal end for smoothly pouring out the liquid; a neck (112) below 

the lip (110) to enable a user to hold the ergonomic vessel (100); a middle portion (104) designed with a ball shaped curvature to 

enable a comfortable hold over a shoulder, wherein the middle portion (104) is configured to: hold the liquid inside the ball shaped 

curvature; and reduce stain over a neck; a base portion (106), wherein the base portion (106) comprises: extenders (114a-114d) 

configured to: uniformly distribute a load of the liquid inside the ergonomic vessel (100) over a shoulder of the user; provide better 

hold when carried over a head and a pelvis; and provide stability when placed on ground. Figure 1 is reference figure. 
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(57) Abstract : 

In the current pandemic situation, patients with critical diseases are lacking immediate care which would reduce the mortality rate. This invention 

focuses on continuous monitoring of patient©úÊs EEG signals for occurrence of any seizures in brain signals. This system is designed using 

machine learning algorithm for resource optimization thereby implemented using VLSI technology. The proposed algorithm provides competitive 

performance as it requires EEG signals only from front and frontal temporal lobes instead of signals from standard full EEG system. Seizure 

detection is accurate just by easily mountable headsets of dry electrode without the need of painful through- hair electrodes which is highly 

uncomfortable and uses adhesive material. Compact VLSI implementation is uploaded on low power FPGA Actel Igloo AGL250 that consumes 110 

Watts of dynamic power and required 1237 logical elements, operating at a detection latency of 10.2 seconds provides specificity of 80.2% and 

sensitivity of detection as 92.6%. 
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(57) Abstract : 

The invention relates to a method for removing and controlling cadmium which has very high toxicity in water, and discloses a water 

treatment method for removing cadmium by nanoparticles impregnated with palm kernel shell, which can be used for drinking water 

treatment, industrial cadmium-containing wastewater treatment, sewage deep treatment and integrated small-scale water treatment 

systems. The water treatment method specifically comprises the following steps of:Â Preparing nano zero valent iron particles 

impregnated with palm kernel shell activated carbon and process parameters includes initial cadmium concentration, pH, 

Temperature, Reaction time and nanoparticles dosage.Â The results revealed that sorbent prepared from agriculture waste, palm 

kernel shell impregnated with nanoscale size zero valent iron (PKSAC-nZVI) can be an exceptionally encouraging adsorbent for 

evacuating cadmium (Cd (II)) from aqueous solution 
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(57) Abstract : 

The invention relates to pharmaceutical preparations comprising Novel Dihydrofluorate(DHF) derivatives, for potential therapeutic 

ability against Parkinson©úÊs Disease, ameliorative antioxidant status and reduced cadmium-induced toxicity, against rotenone 

induced cell injury and potential mechanisms and potential agent against ACE2, Spike protein and NSP12. The antioxidant effect of 

DHF-BAHPC on Cd intoxicated zebrafish embryos was studied by monitoring the survival rate, hatching success rate, heartbeat rate 

and developmental deformities at 96 hpf. The7,8-Dihydroxyfavone (DHF) derivatives as potential coronavirus SARS-COV-2 agents 

against angiotensin-converting enzyme 2(ACE2), SARS-CoV2 Spike protein (RBD)Â and NSP12. 
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(57) Abstract : 

News is spreading quickly via the internet currently. Because falsified news story draw readers, they are more likely to spread rapidly. 

For certain users, it may be difficult to spot false news and those users generally think the false news is real. Because fake news can 

be socially controversial, such fake news is expected immediately. This proposed system concentrate in this innovation on automated 

fake news identification methods based on results. This proposed system apply first Transformer model (BERT) Bidirectional 

Encoder Representations to detect false news by examining the interaction between headline and corporate news document. 
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(57) Abstract : 

An expert system using bilateral endosomatic EDA for acquiring data for identifying the human wellness comprising a sensing 

system and a digital segment. The said sensing system has EDA electrodes and atleast two or four pairs of GSR sensors connected to 

four locations of the body. The said digital system is having a main unit ,atleast two or four terminal units and a data processing and 

storage unit through USB interface. The main unit of the said digital segment is comprising a microcontroller, a multiplexer and a 

power supply. The present invention is capable of acquiring potential signals from multiple bilateral locations, typically four, 

simultaneously fora specific durationand sending them to PC or laptop for recording. These acquired data can then be further 

analyzed step by step to ascertain wellness of the particular human subject in terms of several proposed parameters. In the present 

invention the placement of electrodes differs from the standard endosomatic EDA technique. There is also the minimal use of filtering 

or signal conditioning circuits while recording the low differential voltages reliably and accurately. The features in Kalman filter 

based metrics in ascertaining human condition is used here. It uses the identified unilateral as well as bilateral static and dynamic 

features of the signals to the process of analysis of data.  
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(57) Abstract : 

A novel PIXEL Board Controller for Animation The present invention discloses microcontroller based low cost pixel animation 

controller device wherein at least 1800 PIXEL used for constructing the animation display. The microcontroller (MC) used in the 

present invention is 8-Bit microcontroller clubbed with a four 8M-bit (1024K-byte) Serial Flash memory (F1-F4) and 8-bit transceiver 

(TC) with 3-state outputs which controls the animation board. The HEX file and the BIN file is generated using devised software 

where conversion of GIF to animation is possible using morphing technology.  
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(57) Abstract : 

The present invention develops an improved version of electric dip net for catching freshwater fish where the possibility of increasing 

the catch per unit effort (CPUE) by the dip net with under water electric stimulation is explored. Electric field is created between the 

negative electrodes (D1, D2) attached to the outer rim of the dip net and the positive electrode (C1 or C2 or C3) immerged under 

water over the center of the dip net. Fishes within the effective zone of cathodes are irritated when the suspended positive electrode 

(C1 or C2 or C3) at the center of the net attract them. On reaching the said positive electrode, fishes are unconscious and caught in the 

net. Fishes could not escape from the coverage of the net and are caught when the net is lifted.  
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(57) Abstract : 

The present invention develops a new three walled electric gill net designed and tested to attract and catch more fishes than the 

conventional systems. Electric stimulus to the fishes is applied under water through the electric gill net when fishes from remote 

regions are disturbed and attracted to the central net panel (IP1) where positive electrode (P1) is attached in the net. A triangular 

electric field is created between the said IP1 and a pair of outer panels (O1, O2) configured with negative electrodes (N1, N2). Less 

harmful direct current (DC) and pulsed direct current (PDC) are applied through the net for the purpose. Almost 40-83% of more fish 

can be caught with the electrified gill net by applying a voltage between 65 V to 145 V, depending on the sensitivity of individual fish 

species. 
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(57) Abstract : 

Food processing waste constitutes around 50% of the processed products. These limited biological resources and increased the 

environmental pollution have emphasized the need for better and more value added utilization of under utilized food processing waste 

through bio-refinery. Bio-fermentation in a bio-refinery produces Bio-refined Bio-active Substrates (BBS) which is rich in macro, 

micro & nano nutrients used for grow promotion and bio-security of plants, animals & fish.  
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Person may file representation by way of opposition to the Controller of Patents at the appropriate office against the grant of 

the patent in the prescribed manner under section 25(1) of the Patents (Amendment) Act, 2005 read with the rule 55 of The 

Patents (Amendment) Rules, 2006: 
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(54) Title of the invention : SYSTEM AND METHOD FOR TELECOMMUNICATION SIGNALS CAPTURING AND USING 
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(57) Abstract : 

A method of playing promotion media content in a telecommunication network is disclosed. The method involves storing a plurality 

of promotion media content on a database (102) of WAP server (100). The method further includes receiving promotion media 

content on a memory unit of caller device (400) and callee device (500). Further, the method is followed by receiving incoming call 

signals from the caller device (400). The method further includes outputting the promotion media content by a predefined application 

on the devices (400), (500). The media content is played when the device (400) commencing a call to the device (500), during 

telephonic conversation between the device (400) and the device (500), and after disconnecting of the call between the devices (400), 

(500), by detecting at least one signal from plurality of telephony signals via signal detecting module (260) on a screen of at least one 

device (400) or device (500). 
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(57) Abstract : 

The invention is fmprovement to the wfnd turbine where ft assists to rotate the blades when the wind is low or none, with motor/s 

with blades is attached to the propellers of the wind turbines,. To keep production of electricity is being generated. 

  

 

No. of Pages : 7 No. of Claims : 9 



The Patent Office Journal No. 43/2020 Dated  23/10/2020                                    54460 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201911015239 A 

(19) INDIA  

(22) Date of filing of Application :16/04/2019 (43) Publication Date : 23/10/2020 

  

(54) Title of the invention : METHOD FOR SYNTHESIS OF NEW DERIVATIVE OF CHITOSAN 
 

  

(51) International classification  

:C08G0073060000, 

D06M0015030000, 

C07D0213160000, 

C07C0227180000, 

C08L0005080000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Swami Vivekanand Subharti University 
      Address of Applicant :Subhartipuram, NH-58, Delhi-

Haridwar, Meerut Bypass Road Meerut Uttar Pradesh India Uttar 

Pradesh India 

(72)Name of Inventor : 

   1)Dr. Shraddha Upadhyay 
 

(57) Abstract : 

The present invention relates to the method for synthesis of new derivative of polysaccharide namely chitosan. The modification is 

necessitated by the fact that there has been limited usage of chitosan because of its insolubility in water, high viscosity, and tendency 

to coagulate with proteins at high pH. The chitosan is reacted with Phenylthionyl chloride in presence of base and solvent at reflux 

temperature. The amino NH2 group of Chitosan reacts with PhSO2Cl and converts it into phenyl thiamine with elimination of HCl 

molecule as a byproduct. Further, the reaction is optimized using different molar ratios of reagents, bases, solvent, and temperature to 

obtain product with good yield and low reaction time. The advantage of this derivative is that it is more soluble and bioactive than the 

unmodified chitosan and has the potential to influence plant defense and plant yield. 
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(57) Abstract : 

An on-demand servant and professional service management system is disclosed. A method therefore is also disclosed. 
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